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THE PREVENTION OF CRUELIY TG
ANIMALS BILL, 1953

SuriMATT RUKMINI ARUNDALE
(Nominated): Sir, I beg to move fut
leave to introduce a Bill to p-ovide for
the prevention of cruelty to animais.

Mgr. CHAIRMAN: The question is:

“That leave be granted to intra-
duce a Bill to provide for the pre-
vention of cruelty to animsals.”

The motion was adopted.

SHriMart RUKMINT ARUNDALE:
Sir, I introduce the Bill.

———

ALLOTMENT OF TIME FOR CONSI-
DERATION OF THE APPROPRIA-
TION (No. 3) BILL, 1933

Mgr. CHAIRMAN: In pursuance of
sub-rule (2) of rule 162 of the Rules
of Procedure and Conduct of Busine-s
in the Council of Slates, I have allot-
fed Friday the 10th, Wednesday the
15th, and Thursday the 16th Apri) 1953,
for the completion by the “ounc;l of all
the slages involved in the coasideration
and return of the Appropriation (No 3}
Bill, 1953, including the consideration
and passing of amendments, if any,
thereto.

THE APPROPRIATION (NO. 3) BITL,
1953

Tue DEPUTY MINISTER ror FIN-
ANCE (Sar1 M. C. SHaH): Sir, | beg o
move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consolidat-
ed Fund of India for the service of
the financial year, 1953-54, as passed
by the House of the People, be taken
into consideration”

Sir. this Bill provides for the drawal
out of the Consolidated Fund of India
moneys that become available to meet
expenditure charged on that Fund and
those voted by the House of the Peo-
ple. The figures in the Bill fullow the
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provisions shown in the Budget docu-
ments and are inclusive 2f the sums
made available through the Appropria-
tion (Vote on Account) Act of 1933 for
a month’s supply.

The Members are already in t sses-
sion of the Budget documents ~nd there
has been a general discussion on *he
Budget in this House. I do not there-
fore, wish to take time of the House
further at this stage but 1 shall try
to deal in my reply later with such
points as may arise during the debate.

Mr. CHAIRMAN: Motion move. :

“That the Bill to authorise pay-
ment and appropriation »f «irtain
sums from and out of the Ccnsolidat-
ed Fund of India for the service of

| the financial year, 1953-04, as vassed
\ by the House of the People, he {aken
' into consideration.”

SHR1 P, SUNDARAYYA (Madras):
Sir, I oppose the passing of this appro-
priation Bill because the various items
of appropriation for the diferent I*in-
istries are such that they don’t envisage
a Welfare State but a Police Swate.
For instance, out of the Rs. 800 crores
of revenue that is being spent both by
the Central Government and the State
Governments, only a very small poriica
is being spent on Social Welfars. The
rest is being spent on Defeice, Police.
Administration ete. I have taken into
account even the State expenditure be-
cause the nation building activities that
are being budgeted are the responsibi-
lity of the State Governmeats. There-
fore, when we analyse both the Centrsl
and the State revenues, the approxi-
mate picture is this—Defence, Adminis-
trative Services and Debt Services.
These Debt Services don't include the
money spent or interest paid on the
money spent on irrigation or other pre-
ductive purposes, as they are mainly
unproductive—a total amount of Rs
500 crores is being spent out of Rs 800
crores ie., 62'5 per cent. is being spent
on Defence, Administration and ths
\ Debt Services. Education +nl Health,

both at the Centre and also at the State
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levels do not cover more than Rs. 120
crores which means only 15 per cent.
out of the total revenue of the States
and the Centre is spent on them where-
as Agriculture, Irrigation, Industry and
Civil Works come to only Rs. 180 crores
i.e., 225 per cent. only. This is what
after a lot of working in this bulky vol-
ume of the Budget. we get. But these
figures are imperfect because the re-
venues of the Municipalities and Local
Boards are not there nor does the Gov-
ernment present the Budget in such a
formr that we could understand what
is being spent on the Social Services
and on Economic Development Schenies
and what actual amounts are being
spent on unproductive departments like
Defence, Administration, Debt Services
etc. I hope this Government will at
least in future present every year not
ouly these figures bul figures from the
Local Boards and State Governments
and details as to how much mon=y they
spent so that we can compare how far
the Welfare State idea which taey have
put before the people is being achieved.

I oppose the grants for the External
Affairs Ministry for its failure to stop
the facilities extended to transit Guirkha
soldiers through the Indian scit. The
argument might be given that this faci-
lity was given to the British Imperial-
ists before the Malayan situation actu-
ally developed but in Malaya the Bri-
tish Imperialists are using ths Gurkha
soldiers for the last 5 years to suj.press
the Malayan people’s struggle for inde-
pendence, and in spite of vhis the Gov-
ernment failed to stop these Gurkha
soldiers from being allowed to cross
{hrough Indian territory so that the Bri-
tish may not use them to suppress the
Malayan People’s struggle. The result
is that our country’s name is being de-
graded and is being bracketed with
British Imperialists by the world pub-
lec.

T oppose the Grant to the External
Affairs Ministry also for its continued
link with the British Comrm-nyealth.
Whatever reasons they might pive again
and again that this does not curtail
the freedom of our own actions, the
very actions of the Gavernment show
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that it is completely tied to the British
Commonwealth and it is this that pre-
vents them from even developing trade
relations with the Soviet 1Jnion end
they always depend either on Ainerica
or Britain.

Then I oppose the Grants for the
Ministry of Defence because for the last
5 years from 1948 to 1953 there has
been continuous increase in expendi-
ture on Defence Department and it
has risen from Rs. 145 crores to more
than Rs. 200 crores and there is no
effort to reduce it though our own
country is suffering from serious
economic  difficulties. Even  affer
spending every year more
and more moneys on the
Defence, our Defence forces roth in
personnel and equipment are very de-
fective and we are not at all inde-
pendent but we depend even for our
minimum equipment on the British im-
perialists. Not only that; we also de-
pend for some of the important key
military posts on foreigners. So the
Government failed to build up an -ffi-
cient independent defence force in spile
of these huge and vast sums of money
that are being spent. It is for these
reasons that we oppose the grant to
the Defence Ministry.

3 p.M.

Then we also oppose the grants for
the Ministry of Home and States be-
cause they have become adepts, and
good adepis at that, in following the
British footsteps in continuing repres-
sion. They believe in continued re-
pression rather than in meeting the
needs of the people. Last year the
Home Minister said that they would
be considering the Telangana ques-
tion. The previous Minister for Home
and States, Mr. Gopalaswami Ayyan-
gar, said that later on they would con-
sider the Telangana gquestion and see
that the prisaners were released or
see whether their cases could be sym-
pathetically considered. But what
actually happened? What is happen-
ing now also? New and new cases
are being foisted on the Telangana
prisoners and in the villages the land-
lords are being armed and with the
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police help these landlords and their
agents are attacking village after vil-
lage To give one example of 1it, dur-
ing the last bye-election 1n last Sep-
tember even members of Parliament
like myself and Shr1 R N. Reddy
were beaten and our legs broken, and
the culprits have not yet been brought
%o book. The same Dy. S P. respon-
sible for law and order, who did not
take any steps to bring the guilty to
book, was simply transferred to an-
other taluk and 1s continuing the
same game of encouraging the land-
lord goondes with arms. Therefore
the Ministry of Home believes more in
continued repression and suppression
of the people rather than in meeting
their just demands They believe 1n
supporting the landlords and the Raj-
pramukhs rather than in meeting the
needs of the people and the result 1s
that in Province after Province we
see Security Acts being passed as if
the existing repressive machinery it-
self 1s not enough On the top of 1t,
while this 1s therr attitude towards
the people, they have got a very soft
corner for the Rajpramukhs and the
landlords The other day, in the
House of the People, the Home Min-
ister said that they were to plead
with the Rajpramukhs and persuade
them for a cut in thewr Privy Purses
and also that the Ministry was not pre-
pared to reveal the huge amount of
properties which these Rajpramukhs
have taken away from the people,
have seized from the people, have
robbed the people of They refused
even to give the figures of the Raj-
pramukhs’ properties and other Prin-
ces’ properties. That 1s the reason
why we should noi approve the
grants for the Ministry of Home and
States Instead of abolishing these
Rajpramukhs and also rationally re-
distributing the States on the basis
of language, culture and economy,
they are contimuing to keep up these
Rajpramukhs and these artificial
States with the result that the peo-
ple have to suffer plenty for these
things and as such this is another
reason why the Ministry for Home
Affairs and States should not be given
any grant. The way in which the
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Minister for Home Affairs and States
behaves even 1n the Parliament when-
ever questions are put makes one
feel that he 1s the sole dictator of
the whole Government As such this
Ministry should not be given any
grant.

Now coming to the Minister for
Labour, he 15 very complacent even
when there 1s growing unemployment
and lakhs and lakhs of workers are
bemng thrown out in different parts
of the country from employment or
under employment. Instead of com-
ing out with measures of immediate
unemployment relief or other relief,
he goes on touring and then speaking
about the harmonlous development
between labour and capital. When
there was shortage of labour, when
the ndustrialists wanted the work-
ers to work on even without any in-
terruption, the Government rushed
with all 1ts arbitration, adjustment,
tribunal schemes and laws. But to-
day, due to the depression, as a re-
sult of the economic policies that
have been adopted by the Govern-
ment, workers are being thrown out
of employment. The Government
does not go to the rescue of the lab-
ourers but preaches that the labour-
ers themselves should negotiate ami-
cably with the capitalists. So 1t 1s
curious, this 1nability of the Govern-
ment to solve the unemployment
problem both of the working class as
well as of the middle class unemploy-~
ed people. It 1s this that makes us
not to vote anything for the Labour
Ministry.

Now, coming to the Minstry of
Food, famine 1s spreading throughout
the whole country but the Minister
for Food 1s very complacent. He goes
on giving figures of the reduction 1n
prices. Only Heaven knows from
where he gets these figures. The
figures of food prices are the highest
when compared to any other period
earlier. He might have compared
the famine area where the prices were
the highest and said that there was
some reduction as compared to the
blackmarket prices which might be
more. This is nothing but deceiving
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the people. Prices have shot up from
Rs. 18 to Rs. 20 per bag of paddy; mn
Godavar1 and Krishna deltaic areas it
is today Rs. 30. The Government of
India and the Minister for Food are
very complacent and the Minister goes
on saying that the prices are coming
down and that there 1s no difficulty.

Then I come to the Ministry of
Education. Whenever we bring the
question of illiteracy and the inade-
quate facilities for Iiteracy, the Minis-
ter for Education says that the Centre
has not got much to do mn this regard
because 1t 1s a subject concerning the
States 1 have calculated the figures
of the amounts which are being spent
in the States and here It 1s only
about 70 crores of rupees on Educa-
tion and on Scientific Departments
etc, whereas they themselves in their
Plan say that to provide literacy for
the children between 6 and 11 years
of age, 400 crores of rupees would be
required to be spent every year, and
for this they make a provision and
actually spend about 70 crores and

hope to spend at the end of the Five
Year Plan another 30 crores extra
every year. Therefore it only means
that with the growimng population
there will be growing 1lliteracy 1n-
stead of a reduction in illiteracy. They
stick on to Englhish and 1n certan
places there is the attempt to intro-
duce forcibly Hind: as the medium of
instruction 1mn the Umniversities, where-
as the demand 1s that the various re-
gional languages should be made the
medium of mstruction and that 1s the
general desire of the people. So
the regional languages are bemg neg-
lected and even the regional univer-
sities are sought to be taken over as
in the case of the Osmania University,
by the Central Government and con-
verted into Hindi University against
the wishes of the people there. Sir, I
may say that this Ministry for educa-
tion should rather be called the Min-
istry for illiteracy, because under this
Ministry what we find 1s that the peo-
ple are not going to be more literate,
more educated or cultured, but to be
more and more uneducated. That
will be the fate of the people if the
present policy of the Education Min-
istry continues.

Appropriation

[ 10 APRIL 1853 ]

]

(No 3) Buill, 1953 2606

Now, take the Mmnistry of Health.
Here also the same argument 1s
given—that 1t 1s a State Government’s
concern. But the total amount of
money spent on medicines and other
things, by the States i1s only about
Rs. 50 crores. Of course, 1t 18 propos-
ed to increase this amount to Rs. 100
crores at the end of the five-year
period. Take the small numbers of
doctors and nurses that we have at
present—doctors and nurses are the
crying need of the day, especially in
the rural areas. Government itself
has admitted that today we have only
one doctor for every 6,000 of the
population. Whereas we have only
60,000 doctors we have got a popula-

Mr CHAIRMAN: The figures are

not correct.

Surt P. SUNDARAYYA: We have
got only 60,000 doctors for our total
population of 360,000,000 which works
out at about one doctor for every
60,000 of the population, whereas we
require, according to civilised stand-
ards one doctor for every one thou-
sand of the population. The position
as regards the number of nurses 1s,
of course, much worse.

Then they have the Ministry of Hous-
ing. It 18 in fact the Ministry of de-
housing. That would be the proper
name for this Ministry because while
setting out the requirements of the
people—they do not bother themselves
about the rural populations which
comprise more than 80 per cent. of
our total population—they take into
account only the towns and they say
that they require about 70 lakh
houses for these people mn the cities.
They say that they want Rs. 2,000
crores to build these 70 lakh houses
which 1s their estimated figure in the
Five Year Plan. What they actually
propose to do 1s this. They do not
take all the towns 1e places where
more than 5,000 people live. They
take only those places where more
than 1 lakh of people live and they
say that in those towns every year
they require 1-1/2 lakh houses 1if
they are to house the increase in the
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population—not the existing popula-
tion. Every year we require 1-1/2
lakh houses and they say they would
be prepared to help co-operative so-
cieties or individuals who are prepar-
ed to build houses and they expect
these co-operative societies and indi-
viduals, with this help, to build
1,25,000 houses only. That means
that even for the growth of popula-
tion, every year there will be 25,000
houses less even in the towns of more
than 1 lakh population. The result
will be if this same rate of progress
is maintained, more and more of our
population will find themselves with-
out houses and that will be de-hous-
ing the population and not housing
them. I really think that this Minis-
try of Housing, instead of being keen
on building more houses for the peo-
ple are more particular to evict peo-
ple who are already occupying houses.
Of course, they are very partial
against the Communists. They take
particular care to see that even Mem-
bers of Parliament, if they belong to
the Communist Party should be
thrown out of their houses so that
they may not carry on their functions
effectively. As far as the Congress
Members are ¢oncerried, they are
helpful in providing them with houses
—especially the General Secretary of
the Congress—with single houses—
one person, one bungalow—though the
Rules Committee says that the bunga-
lows should be allotted to two persons
and the Ministry of Housing and the
whole Government are conveniently
winking at these things.

Sur1 GOVINDA REDDY (Mysore):
Many of us are also in the same pre-
dicament in which the hon. Member
says he is.

Surr P. SUNDARAYYA: Yes, yes.
Then please join us so that we may
wage a common fight.

As if the present powers are not
sufficient, they have now the police
and the army and all these are
brought in to evict Members of Par-
liament also. No law is necessary for
them. Their laws are just an eye-

wash, to show that they are going te
be very law-abiding and all that. Ac-
tually they have got a Bill for the
eviction of people from government
premises. That means that they are
more interested in evicting people
than in providing them with houses.
They are more interested in evicting
people than in constructing more
houses and providing people with
houses. Actually, as we all know,
there are about 50,000 employees of
the Central Government and of them
about 30,000 are still on the waiting
list for being given houses. There-
fore 1 fail to understand what pur-
pose this Ministry of Housing serves.
It is sheer waste of money keeping
up this Ministry of Housing. There-
fore I say we should not give any
grant to this Ministry of Housing.

Then I take up the Ministry of Par-
liamentary Affairs and I have got
much to say about this Ministry. Last
year, in the Joint Committee we sug-
gested in the interest of our people a
radical cut in the allowances that are
being given to Members of Parliament
as the first step and as an example so
that the' higher salaries may be
brought down all round. But the
majority party did not agree to our
proposal to have a salary of Rs. 300
per month and Rs. 10 as daily allow-
ance when in Delhi. With great re-
luctance they accepted a cut of Rs. 5
in the daily allowance of Rs. 40. But
even this cut of Rs. 5 has not yet been
implemented, though it is eight or
nine months since this recommenda-
tion was made by the Joint Com-
mittee. So far the Government has
not taken any steps to carry out even
this decision to which they themselves
were a party.

As to the disrespect which the Min-
ister for Parliamentary Affairs shows
to this Upper House, we have had to
draw attention to that on a number of
occasions. But still the same state of
affairs continues. We will certainly
support the Government if they come
forward with a Bill to abolish thig
Council of States. They should du
that if they do not mean to take it seri-
ously. But if they want it to continne,
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then they certainly must take it seri-
ously and see that the rights given in
the Constitution are given to this
House and the rules for the propesr
functioning of the Council of States are
adhered to. Though we have been
here for one year now, what is the
position today?

Appropration

Still, this Council of States is not con-
sidered as part of the Parliament but
as a House which unfortunately some-
how came into existence and whose
existence should be ignored as much as
possible. Even now, the Houseof the
People Secretariat continues to be the
Parliament Secretariat and it does not
comprise both the Secretariats. The
Secretary of the Council of States has
no voice in the control of the Parlia-
ment Buildings, has no voice even with
regard to the library and other facili-
ties connected with it or even with
regard to accommodation in the Par-
liament House itself. All these things
depend on the Secretary of the other
House. Not only that; the rules that
were made by the Provisional Parlia-
ment earlier were never sought to be
submitted to the Chairman of our
own House as to whether he agrees
with them or whether he wants any
modifications. - The earlier rules are
binding. This is the way in which the
Minister for Parliamentary Aflairs
functions.

Though this House, by the Constitu-
tion, is entitled to discuss, even to ini-
tiate, a number of legislation, even
important legislation excepting Money
Bills, Government refuses to introduce
any important legislation. Even the
few that they brought forward, like
the Hindu Marriage and Divorce Bill,
are not being proceeded with. I do
not know why Government refuses to
proceed with those Bills. The result
is that naturally we are kept here wait-
ing for ten days, twenty days, ele,
awaiting the sweet pleasure of the
other House to send us Bills so that
we can rubber stamp them and send
them back.

This is the way in which the Minis-
i{er for Parliamentary Affairs is con-
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ducting the affairs of this House. Then,
he has got and the whole Government
has got contempt, I would say, for the
Opposition—there is no other word to
use—Dbecause it is an unheard of thing
that Members of the Opposition like
A. K. Gopalan in the other House and
myself in this House are thrown out.
like ordinary felons, from the house
which we were occupying. Though
the question is hanging for the last
month and a half, Government still is
not prepared to do anything because
that is the respect with which they are
dealing with the Opposition and also
because they do not want to displease
the Secretary of the Indian National
Congress. That is the way they are
treating the Opposition. Let me warn
them: if that is the way that they are
going to treat the Opposition and if
they proceed in this way, let them re-
member—it is not only a question that
they may be very glad that ultimately
they have been successful that with all
their military and police and with all
their prestige they have been able to
throw out A. K. Gopalan and Sun-
darayya from No. 1, Windsor Place, a
great achievement of which they are
proud, they can be proud of it and
tom tom it to the whole world—but
let them remember that these things
will make the people see what worth
Parliament has got, this Parliament
which cannot protect even the rights
of the Leaders of the Opposition. If
this is the way that the Government is
going to proceed, then the people will
estimate as to how much this Parlia-
ment can really protect the interests of
the millions of the people. If the
Government treats Parliament like
this, treats Opposition like this and if
they want to continue these things, by
all means they can do it and people
will draw their own lesson from it and
the people, when the time comes, will
teach them a good lesson; about it I
have no doubt whatsoever.

Now, coming to the Minister of Fin-
ance and thr whole Budget which he
had prepared, what is the sum total of
this Budget? I would suggest that the
whole Budget can be summed up in
three slogans: ‘More taxes on the
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poor’, ‘more relief to the rich’ and ‘giv-
ing a free hand to foreign investors to
exploit the resources of our country’.
This is all that emerges from the Bud-
get year after year. Instead of ans-
wering the basic criticisms which we
bring, instead of trying to implement
the radical policies which we suggest,
he says that he goes on hearing day
after day for three weeks and more the
debates in the Parliament and he be-
comes weary in mind and, most pro-
bably, in body also, because the same
arguments are being repeated again
and again. Yes, what eise could we do
when the Government continues the
same policies and when they refuse,
with the doggedness of a bull, 1o ses
how the situation is worsening?

SHRT B. C. GHOSE: That is just their
symbol.

Surt P. SUNDARAYYA: Exactly,
that is the reason.

They refuse to see the necessity for
improvement. What else are we to do
except to go on repeating again and
again that their policies are leading the
country, leading millions of our people
to ruin? Therefore, change it. This
we will go on repeating; if our repeti-
tions are not liked by them, we can-
not help it because we also have fto
suffer hearing day after day, week
after week, month after month, and
year after year the same old inept poli-
cies by which our country is being
brought to ruin. We will continue to
repeat our policies, to repeat our cri-
ticisms of the Government and of the
steps day in and day out here and out-
side and if he gets weary of it, if he
gets tired of it, we cannot help it but,
the people will not be tired and the
people will want to know why it is
that their condition is getting worse
and worse and what the Members of
Parliament whom they elected are do-
ing about it. Therefore, all that we
can tell them is “We have been re-
peating your grievances; we have been
suggesting policies which would cer-
tainly radically improve your situation
but the Government Benches and the
Congress Leadership and the great
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men of the Congress refuse to listen
to these things. So, all that we can
do is to go on talking in the Parlia- -
ment and coming and telling you that
this is what we have talked. In spite

of the Minister for Finance refusing

to listen to us, in spite of the whole

Government Benches getting tired of

our repetitions of your difficulties—
they are tired when they hear our re-

peating your difficulties and problems
—this is all that we can do. Therefore,
we are only talkers and we will conti-

nue to talk till you yourself tell us as
to what more we can do to see the

policies of Government change.” It is

because of these things, Sir, that we

oppose this Government whose admin-

istrative and security measures day by
day go on costing hundreds of millions
of our peoples’ money. Earlier the
Administration, including Pakistan and
including Burma was being carried on
by 8 Executive Councillors, if I am

not mistaken—it may be a few more,

but that does not matter—but, today,

from 8, our Ministers, Deputy Minis-

ters and Parliamentary Secretaries
have jumped to the figure of 40. This

is how Government is functioning;

more and more Ministers, more and

more high salaries for themselves and

less and less wages to the lower paid

employees, to the working classes and

more and more retrenchment. This is

the policy which the Government is

pursuing and, as such, it does not de-

serve any grant from us. I oppose this

Appropriation Bill and we should vote
against the return of this to the other -
House.

Mr. CHAIRMAN: You have omitted
the Ministries of Communications,
Commerce and Industry and Produc-
tion.

Surt RAJAGOPAL NAIDU (Mad-
ras): Mr. Chairman, Sir, [ was not
prepared to speak on this Appropria-
tion Bill, and inasmuch as Mr. Chair-
man has called upon me to speak, I
wish to say a few words.

Firstly, I wish to express my opinion
with regard to the lack of work in this
House. Sir, we are all aware that
to pass the PEPSU Resolution and the
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PEPSU Budget we were summoned on
the 25th of the last month and we had
only four days’ work and thereafter
this House adjourned for nearly 11
days. Sir, I do not know where the
Central Government 1s going to debit
the expenditure for passing the Reso-
lution on the PEPSU Goveinment and
also the expenses incurred for sum-
moning the Council of States. I feel,
Sir, that 1t should be done At the
same time, I wonder why this House
has been given a respite of nearly ten
or eleven days. If only we go through
the list of business that has been cir-
culated in the beginning of the Ses-
sion, we find that as many as 50 to 60
Bills are sought to be introduced in
both the Houses of Parliament Sir, it
1s true that Money Bills cannot be in-
troduced 1n this House, but I am not
able to understand why the Minister
for Parliamentary Affairs has not
chosen to introduce some of the non-
Money Bills in this House.

.

SHrRI SATYA NARAYAN SINHA:
But the Bills are not ready yet.

Surr RAJAGOPAL NAIDU: Sir,
there are many important Bills that
have been circulated, for instance, the
Special Marriage Bill and the Hindu
Marriage and Divorce Bill The Spe-
cial Marriage Bill has been circulated
for eliciting public opinion returnable
by 31st December 1952. Nearly three
months and odd have elapsed and I do
not know, Sir, why 1t is not seeing the
light of day. Secondly, the Hindu
Marriage and Divorce Bill has been
circulated for eliciting public opinion
returnable by 1lst March 1953. Nearly
more than a month has elapsed and
even that Bill has not seen the light of
day. I am only suggesting why during
these eleven days these two Bills could
not have been introduced in the Coun-
c1l of States so that this House could
have fully discussed them before the
two Bills are referred to the Jomnt
Select Committee.

Again, Sir, I would like to pomnt out
the enormous time that is being spent
not only by this House but also by the
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other House on the motion of Thanks
on the President’s Address. Sir, our
Constitution provides that the Presi-
dent at the time of the commencement
of the first Session of the Parliament
and at the time of the commencement
of the Budget Session each year shall
deliver an Address at a joint sitting
of both the Houses of Parliament Sir,
1t 15 a statutory obligation It 1s not
an obligatipn which 1s voluntary and
which he does of his own accord and
when 1t 1s a statutory obligation, I
wonder why the rules framed for the
Council of States should provide for
a resolution for a motion of Thanks,
then inviting amendments on that and
why the time of the House should be
wasted for nearly four or five days.
Sir, the same things 1s repeated at the
time of the Budget Session and I fail
to see, Sir, why this should be provid-
ed for and why this should not be
stopped.

Secondly, Sir there is a provision in
the Directive Principles of State
Policy that the Judiciary should be
separated from the Executive. It has
not been fully given effect to 1n all
the States mn India We have judged
the results of the separation of the
Judiciary from the Executive in cer-
tain district in Madras State and I
find it is working well. I would like
to know, Sir, why this has not been
experimented mn the other States in
the country. It 1s high fime that the
separation of the Judiciary from the
Executive should be implemented as
early as possible.

Then I would like to say a few
words about the lack of support given
by the Central Government, so far as
Madras State is concerned, in the mat-
ter of helping the Madras Government
with money to tide over financial diffi~
culties. An enormous amount 1s being
spent by the Madras Government for
the relief of the famine stricken areas.
I find that last year as much as 10
crores of rupees were spent by the
Government of Madras for the relief
of distressed areas. The famine that
had been raging all over the Ceded
Districts has now moved down to the
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South, to the Tamil Districts of the
Madras  State.  Surprisingly, Sir,
though a short notice question has
been given by some of the Members
from this side of the House including
myself, it has been returned saying
that there are no such conditions ex-
isting in Madras State. At the same
time, some of you would have heard
speeches delivered on the floor of this
House and the utterances of a Madras
Minister that people in the South in a
particular district look like walking
corpses. That is the state of affairs in
Madras State and no provision has
been made by the Central Government
with regard to financial assistance to
bring relief to the distressed people in
the famine stricken areas of the South.
Sir, I would earnestly urge the Central
Government to help the distressed peo-
ple in the South.

In today’s papers I saw that the
electricity cut has been increased from
66-2|3 per cent. to 75 or 80 per cent.
I have seen that agriculturists owning
pumping sets are not able to get cur-
rent even for two or three hours in a
day. What can we expect from these¢
agriculturists, Sir? Do you think thax
we can expect these people to grow
anything with these two or three hours
of electric supply? Even that supply
is given at dead of night and not dur-
ing day time. Sir, we have been sug-
gesting to augment the supply of elec-
tricity by installing thermal stations
here and there so that there will be a
continuous supply of current, but, un-
fortunately, though much has been
said, we do not find any thermal sta-
tions being installed in the South to
augment the supply of electric current
for agriculturists.

Then, Sir, I would like to say a few
words about agricullural credit. I find
that though a sum of nearly 130
crores has been provided in the Five
Year Plan for each year for the provi-
sion of agricultural credit, I find that
nothing concrete has been done by the
Central Government so far. Nothing
has been done by the Central Govern-
ment to implement the scheme laid
down in the Five Year Plan. Sir, agri-
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culturists, at any rate in the South, are
suffering from want of credit. Co-
operative societies are not able to fully
meet their demands. The indigenous
banking system has failed by the en-
actment of various laws on the part
of the State Governments. Agricultu-
rists are thrown to the winds and the
State is not coming to their help. Even
the taccavi loans that are given by the
State Government, even though they
are aware of the famine stricken con-
ditions, are being recovered though it
is possible to postpone the collection
of these taccavi loans. In my district
of North Arcot I find that in spite of
representations being made even the
kist collection is not being postponed.
I do not know, Sir, why that is not
postponed. Perhaps the State has not
been able to find adequate resources.
In spite of their being fully aware that
there are scarcity conditions every-
where, they are not in a position to
postpone kist collections or recovery of
tqccavi loans.

Then, Sir, in the Audit Report on
the Defence Services circulated yester-
day I find lots of scandals mentioned,
regarding the jeep deal and also re-
garding some other deals. 1 thought
there was only one scandal regarding
jeeps, but there seems to be a second
scandal which is as big as the first
scandal. In the absence of a thorough
study of the Audit Report of Defence
Services, I am not in a position to go
into details, but while going through
the last chapter, viz. Chapter VII, I
came across some revealing things
showing how these jeeps were pur-
chased, how the intermediaries thatl
were appointed by the India Govern-
ment acted against the interests of the
India Government, ete. If only a lit-
tle greater diligence had been shown,
our country could have saved nearly
Rs. 19 lakhs in the matter of the pur-
chase of these jeeps.

Lastly, as I have already said, I was
not prepared to speak on this, but with
all that I feel once again that this
House is not given enough work as it
should be, that we are kept idle, and
that the resources of this House are
not being fully utilised by the Minis-
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ter for Parliamentary Affairs. I would
once again suggest that we should be
made to be a little more active and
we shauld not be left to idle away our
time and energy in this city of Delhi.

Surt KISHEN CHAND (Hydera-
bad): Mr. Chairman, we are discuss-
ing the Appronriation Bill. I shall
try to confine myself to the Appropria-
tion Bill. I would point out that it re-
quires fundamental modifications. At
this stage the Government may not
agree to any modifications, but my sug-
gestions, though not acted upon this
year. may be found to be of some use
in future years.

When we discuss the Appropriation
Bill, we must consider certain funda-
mental principles of economics and
public finance, and I beg to submit
that if we look at the Appropriation
Bill from that point of view, it will be
found wanting in many items. The
usual practice followed by the Finance
Minister in the preparation of his Bud-
get is just to see the expenditure of
previous years and to add a few items
here and there, end if the expenditure
is in excess of the income, to impose
some tax. I beg to say that this
should not be the procedure. He
should first of all draw up a list of
the essential expenditure which is re-
quired for making this country into a
Welfare State, and then, after fixing
that expenditure, he should fix a rea-
sonable level of tax which the ave-
rage income of this country can bear,
and this will give him the income.
Subtracting the expenditure on the
weifare items, it will leave some bal-
ance for the services—the Civil Ad-
ministration, the military departments
and the police services. If this proce-
dure is followed, greater emphasis
will be laid on the welfare activities
of the nation, and only the balance
will be appropriated for services like
Civil Administration, military, police,
ete.

Some days Dback, discussing the
PEPSU budget, T had submitted that
democracy was a farce unless it had
compulsory primary education and
mass literacy. I had submitted that
if we assumed that 15 per cent. of the
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population consists of children be-
tween the ages of 5 and 15, then in
our country, with a population of 360
million, 15 per cent. would roughly
amount to 5 crores of children between
the ages of 5 and 15. These 5 crores
children must be educated. I do not
agree with Mr. Sundarayya’s statement
that for the education of these 5 crore
children Rs. 400 crores will be requir-
ed. For expenditure on primary, mid-
dle and secondary education, a rough
estimate of Rs. 30 per student per year
will be a reasonable amount and this
will give us the figure of Rs. 150 crores
per year for primary, middle and
secondary education. If the States or
the Centre can provide this amount of
Rs. 150 crores every year, we can have
compulsory primary, middle and
secondary education free of all charge
for every citizen of this country. I
submit that the adult population be-
tween the ages of 15 and 40 also re-
quires suitable steps to be taken for
its education. It may be possible that
by some economies in the expenditure
on the education of the children and
utilisation of same teachers, extra
money may not be required for adult
education. So, the minimum require-
ment for education in this country is
about Rs. 150 crores a year, besides
what will be spent on higher educa-
tion in the universities.

Similarly, for health services, on the
basis of incidence of disease and pre-
vention of disease and the cost per
patient, it has been roughly calculated
that for a population of 35 crores, with
our climatic conditions, and with the
prevalence malaria, and expenditure of
Rs. 2 per head of population will
suffice. So, for a population of 35
crores we require a sum of Rs. 70
crores. If the Government of India to-
gether with the States can provide a
sum of Rs. 220 crores. we shall be
getting nearer our ideal of a Welfare
State.

Then, Sir, several hon. Members
have pointed out in various speeches
on the Budget and on other matters
that as 80 per cent. of our population
lives in the villages, any budget, whe-
ther it is of the Centre or of the States,
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which does not ameliorate their condi-
tion is not a suitable budget for this
country., The hon. Member who pre-
ceded me has pointed out that the cry-
ing need of the rural population is
credit facilities. Some time back, the
village sahukar, at tremendous cost to
the poor cultivator, used to provide
those credit facilities. But those credit
facilities used to take away such a
large share in the form of usurious
rates of interest that the poor cultivator
often had to sell his land. We are
very glad that the Government had
passed legislation which had stopped
that type of usurpation, but no other
agency has been crealed to supply that
deficiency. Let us estimate roughly
the dimensions of the credit facilities
that will be required for our rural
population remembering that nearly 28
crores persons are cultivating a land
acreage of nearly 25 crores per year.
The total agricultural production is
estimated at about Rs. 4,500 crores per
year in this country and if credit faci-
lities to the extent of only 18 or 20 per
cent. are required. i1t means that at
least Rs. 800 to Rs. 900 crores will be
required. I should like to know, Sir,
if the hon. Finance Minister has ever
tried to take any notice of the require-
ments of the agricultural population.
(Interruption.) Yes, when the require-
ment is for Rs. 900 crores per year,
efforts are being made to provide
about Rs. 40 or 50 crores by the Re-
serve Bank of India. I leave it for
the consideration of the hon. Members
whether the credit facilities of Rs. 40
crores, when the requirements are for
Rs. 900 crores, are of any intrinsic
value or will fulfil the needs of the
population of this country to any ex-
tent. We have got to take drastic
steps. I am afraid, Sir, this type of
palliative measures—placing before a
hungry man just one morsel—may
satisfy some hon. Members, but I do
not think that our country is going to
sit quiet from year to year with this
type of palliative measures. Similarly,
it has been pointed out that the poor
peasant passes almost all his life in a
thatch roofed cottage generally of the
size of 8 by 10’ and the height of
which does not exceed 8. The poor
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peasant with his large family passes
his life in that type of a hut—at least a
great portion of it. (Interruption.)
Yes, the hon. Member says that it is
the ideal of plain living and high
thinking. I wish the entire population
follows that precept and does not pres-
cribe it only for the poor peasants. If
we estimate that there are five mem-
bers in a family, this population of 28
crores requires at least five crore
houses and if each house costs about
a thousand rupees, this raises a prob-
lem of Rs. 5,000 crores before us. Is
the hon. Finance Minister making any
efforts towards the solution of this
problem? Is he paying any attention
to it? I submit, Sir, that these items
are entirely ignored and the Centre
has given no thought to this problem.
We are all the time thinking of the De-
fence Budget, Civil Administration,
tax collecting departments etc., but
what happens to the 28 crores of peo-
ple in the villages living in thatched
hovels, is not the concern of the hon.
Members. And so, Sir, as I was point-
ing out, in framing our Budget we
should consider the fundamental needs
of the country and then consider what
should be the maximum expenditure on
non-productive departments like Civil
Administration, military and so on and
so forth. Our Budget is for Rs. 400
crores. This has been estimated in
world conditions when prices of agri-
cultural products were pretty high.
Even now we see that the market is
tumbling down and prices of many
things are going down. Only in yes-
terday’s paper there was news that
the price of tin had suddenly dropped
and it had created havoc in the mar-
ket.

[MRr. DepuTy CHAIRMAN in the Chair.]

I submit, Sir, that the expectation
of income from taxation is not so rosy
now as it was some time back. I do
not think that the hon. Finance Minis-
ter will be able to get the amount from
import duty or the export duty that he
has estimated in his Budget figures.
Sir, I think the profits of many of the
industrial concerns and of private con-
cerns have been going down consider-
ably during the last year and this year.
I have my own doubts if the income-
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tax revenue will attain the figure that
has been estimated by the hon. Finance
Minister in his Budget. This is the in-
come side. Every item seems to be go-
ing down.

And now let us look at the expendi-
ture side. There every item seems to
be going up. Expenses seem to be in-
creasing. I do not want to go into de-
tails, but I submit, Sir, that an expen-
diture of Rs. 215 crores on defence is
very excessive and has no justification
at all. As I stated in the beginning,
this is an appropriation stage and
therefore no alterations can be done
now. But we have got to take stock of
it so that similar mistakes are not com-
mitted in future. Now, if we analyse
the defence expenditure of Rs. 215
crores, we will find that the expendi-
ture on salaries, pensions etc. does not
exceed Rs. 90 crores. The rest of the
expenditure is incurred on equipment,
on the purchase of equipment; and it
is in the purchase of equipment that
all the big blunders occur. I do not
think any economy is possible in the
expenditure on salaries, because 1 do
feel that the salaries paid to our army
officers are already on the low side and
no further reduction is possible. The
entire economy can be effected in the
purchase of military equipment, in the
contracts given for the construction of
military barracks, in the purchase of
materials for clothing ete. for the army.
On all these items, there is a huge
waste, waste on such a scale that an
economy of about 30 to 35 per cent. is
quite easy. We are spending nearly
Rs. 120 crores on the purchase of
equipment and if we make an economy
of nearly 35 per cent.. it will make
a saving of Rs. 40 crores. That I
think is quite possible. But suitable
steps are not taken to consider this
question from a new angle and effect
these economies.

Then, Sir, I come to the question of
Civil Administration. There also year
after year the expenditure goes on in-
creasing. Usual explanation is given
that the nation is expanding; it wants
more departments and therefore the
expenditure goes up. Well, Sir, our
income is not expanding; our income
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is not increasing and if the expendi-
ture goes on increasing, how are we
going to balance our Budget? I have,
some time before, pointed out that a
few years back the expenditure was
only Rs. 48 croies, but this year it has
gone up to Rs. 60 crores. In the big
four volumes that are supplied to all
hon. Members, every post 1s mentioned
and if you go on watching from year to
year, in every department there is one
or two clerks added on, one or two su-
perintendents added on. We have got
to decide fundamentally in this connec-
tion whether we want to pay our peo-
ple decent living wages and extract
work out of them or we just go on add-
ing numbers in our offices on low
scales of pay and increasing our ex-
penditure without any increase in
efficiency or output of work.
4 PM I submit that a ceiling be fix-
ed to expenditure on Civil
Administration and any new post or
any additional expenditure in any De-
partment should be met by suitable
saving in some other section of the
same Department. If this principle of
budget making is adopted, the entire-
outlook will be changed. We have got
to desire ways to see that the expen-
diture is kept down without any loss
of efficiency.

Thirdly, I come to the question of
Public Debt. Here also the Govern-
ment is not following a policy to the
advantage of our country. Our inter-
ost charges on our Public Debt amount
(o nearly Rs. 75 crores per year. Our
Public Debt is nearly Rs. 2,500 crores
—I am not exact about the figure—
and the average rate of interest paid
by us is about 3 or 3-1{4 per cent. I
submit that it should be possible to
arrange that the entire backing of
the paper currency is a portion of the
public debt of India, which means
that securities worth about Rs. 1,200-
crores be transferred to the Paper Cur-
rency Reserve, the interest payable on
that Reserve being only a book adjust-
ment. We will not have to pay inter-
est from the public finances. Similar-
ly if we insist that as we are paying at
least 3% per cent. interest charges, the
Sterling Balances being the balances of
the Reserve Bank of India in the Bank.
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of England should also yield to us at
least 31 per cent. so that we will be
able to recover interest on Rs. 700
crores. The interest charges on that
Rs. 700 crores will be recovered from
England. Instead of that we have
kept out of Rs. 700 crores, about
Rs. 300 crores as Reserve for Foreign
Exchange, and Rs. 300 crores have
been kept for trade purposes. We earn
about % to § per cent. on Rs. 700 crores
i.e., about Rs. 6 crores while we should
have got nearly Rs. 22 crores per year.
So, the Government of India or the
Reserve Bank are losing nearly Rs. 16
crores every year. In 1his connection
I beg to point out that foreign firms
are earning huge profits on their in-
vestments in this country and are re-
patriating all those profits out of our
country. The hon. Finance Minister
has accepted in reply to one of the
questions put in this House that foreign
investments were of the scale of
Rs. 320 crores in 1948 on book value
and the profits on this amount was
Rs. 38 crores. On the present value
in 1952 foreign investments are of the
scale of about Rs. 500 crores and they
are earning not less than Rs. 60 fo 65
crores every year. Besides this there
is a loan from Internaticnal Bank on
which we are paying interest. A cir-
cular has been circulated among hon.
Members showing the numbers of for-
eigners employed by these foreign con-
cerns in India. The number of highly
paid officers is over 1,000. If the aver-
age pay of these officers is about 2,000
a month, that means these 1.000 officers
will be getting about Rs. 2} crores a
year, as salaries in India and if they
save about 33 to 40 per cent. and re-
mit it, it means another one crore is
going out of our country., In this way
If you add up, we are nearly paying
Rs. 75 crores every year to these for-
eign firms and foreign officers and this
amount of Rs. 75 crores is repatriated
out of our country. How can our bal-
ance of trade be favourable? We
have been bled to death. How
can our economy be sound? Some
steps must be taken. This type of
laissez faire policy is no good. Things
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are drifting and economically we are
becoming weaker and weaker every
day. The wages have increased but
the prices have increased more rapid-
ly. The standard of living or the ac-
tual purchasing power of the common
working man or middle-class people
or Government servant is less today
than what it was in 1939. An officer
who was getting Rs. 200 in 1939 does
not get Rs. 800 now. He gets only
about Rs. 500 but the prices have gone
up fourfold. So on paper we find that
the per cap ta income of our country
has increased from Rs. 110 fo nearly
Rs. 255 but this is deceiving ourselves.
Therefore I will come back to this Ap-
propriation Bill and submit that the
hon. Finance Minister has not laid
down certain fundamental principles.
A budget should be really made not for
one year but for 5 years. A certain
policy has to be laid down for 5 years
and from year to year he has fo make
changes. That policy should be that
such and such percentage of the na-
tional income and Central Revenues
should go to mnation-building depart-
ments, such and such percentage should
go 1o the defence of the country and
such and such percentage to Adminis-
tration etc. We want to see a picture,
a true picture of our economy. Such
large numbers don’t convey any con-
crete ‘dea to mony people. They are
misled by those large numbers. If
they are presented in the shape of per-
centage, it will be much easier to com-
prehend and to compare from year to
year the trends of our national eco-
nomy. So I submit that in the Cen-
tral Budget the hon. Finance Minister
should see that the Defence expendi-
ture does not exceed Rs. 160 crores and
any excess of it must be cut out. We
cannot afford it. We are not in the
forefront in our Defence Forces in the
world. We are far behind: whether
we spend Rs. 215 crores or we spend
the entire amount of Rs. 400 crores—
our entire revenues—yet, we will re-
main far behind great powers in our
Defence Forces. So what is the point
in spending Rs. 215 crores and depriv-
ing the entire nation of its benefits? We
have not achieved anything on the De-
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fence side while we have lost a con-
siderable thing on the social side So
I will submit with all respect and with
due deference to the very good job
done by our armed forces, that we do
not want to reduce their emoluments
As a matter of fact we want to 1n-
crease them The entire economy 1s to
be effected i1n the purchase of equip-
raent 1n the effort to make that equip-
ment 1In our country as tar as possible
and trymg new methods of economy
Then 1 would submit that he should fix
a percentage for Civil Admunistration
and I referred to the figure of Rs 50
creres which was the figure two years
ack And then, Sir though 1t does
not relate to the Central Budget, I may
be permitted to say a few words about
the State Budgets because the welfare
activities of the nation are really re-

lated to State Budgets There also, as
was powinted out by an hon Member,
a large part of the State Budget 1s
spent on  Admumustration and police
force Law and order 1s very good
but law and order at the expense of
education and the health of the na-
tion 1s not right We cannot sacrifice
the education of our young children
and the health of the nation by spend-
ing such huge amounts on law and
order, on police, on Preventive Deten-
fion Act and things of that type So I
would suggest that the provision for
education and public health calculated
by me should find a place 1n State
Budgets The Centre should adjust
1ts contributions to the States by ear-
marking them for all nation-building
activities The Central Government
can 1nsist that the share of the income-
tax that 1s given to the States and the
share of the Excise Duty which 1s
given to the States are entirely spent
on Education, Public Health etc, be-
sides what the States are already
spending on these departments and 1if
that were done our objective of com-
plete literacy 1n the next three years
mdy be practicable and not a dream

Therefore Sir 1n conclusion not op-
posing the Appropriation Bill but point-
ing out certain fundamental defects in
1t and submitting certain suggestions

21 1"SD
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for future consideration of the hon
Finance Mimster I resume my seat

(No 3) Bull, 1933

Surt H P SAKSENA (Uttar Pra-
desh) Sir, I rise to support the Aporo-
priation (No 3) Bill, 1953 To me 1t
was a very great surprise how our re-
venue of about 400 crores of rupees
could suddenly jump up to 24 hundred
crores and odd as stated in the Appro-
priation Bill That was, of course Jue
to a defect of my understanding and
1 did not know that the entire field
of money business and transactions of
mcome and expenditure and all that,
had been added together and has rais-
ed the figure of approximately 400
crores of our revenue to 24 hundred
crores 1ncluding a very big amount
of 14 hundred crores as the debt that
the State has got to pay Now, Sir
after a very masterly exposition and
a very thorough post mortem conduet-
ed by my hon friend Mr Kishen Chand
of the various 1tems of the Approoria-
tion Bill, 1t would be futile for me to
point out any good points that may pos-
sibly be found in this Bill

SHr1 S N MAZUMDAR (West Ben-
gal) It 1s very very doubtful

Surt H P SAKSENA WMy friend on
the right says “it 1s very very doubt-
ful” I wish he had the same wvision
and the same 1nsight 1n examining the
Appropriation Bill as I possess Sir.
governments all the world over, stand
only tfo be condemned Whatever they
do 15 bad Whatever the other side
thinks 1s always right and correct If
these very friends were on the Trea-
sury Benches and had formulated an
Appropriation Bill, they would have
been subjected to the same criticism
and condemnation as are being levelled
agalnst this Bill

SHRTI M S RANAWAT (Rajasthan)
It 1s the fault of the Parliamentary sys-
tem p

Surt1 H P SAKSENA If 1t 1s the
fault of the Parliamentary system.
stop coming to the Parliament {rom
tomorrow
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"*Now. Sir, if the Budget provides a
sufficient amount of money for guard-
ing the frontiers of the country, the
cry is raised that a lot of money 1s
being wasted on defence and that we
should never do it. And the question
is asked: Where is the necessity dur-
ing these days of peace for such a huge
expenditure on defence when there is
no enemy knocking at the door, when
all is quiet and when the war in Korea
is coming to an end. If, on the other
hand, something goes wrong some-
where, they would then say, “Look
here, these people do not even know
to guard the frontiers of the country.
You see such and such a thing has hap-
pened in Assam or in Kashmir or any-
where else” As I said, the govern-
ments of the day, wherever they may
be, are to be condemned.

Now, Sir, there was a talk given by
my hon. friend Mr. Kishen Chand that
if a Welfare State is the ideal and the
objective before our eyes, Education
and Public Health alone should le
given priority. Of course, he did not
say it in so many words. He said that
very little money was to be spent on
these subjects whereas more and more
was spent on Defence, Civil Adminis-
tration, etc. I wonder what would
happen to a country which did not
have a nice and admirable Adminis-
tration on its civil side and did not
take care to safeguard its frontiers.
What will happen to the health and
education of the people of that coun-
try? Who will teach and who will re-
ceive education if there was no order
and if there was no stability in the
Government? Who will be in a ft
state of health if there are enemies
prowling this way, that way and the
other way? Now, Sir, these depart-
ments are interlinked and interrelated
and you cannot make any exception in
these matters. My friend who just
preceded me appeared to me to be a
victim of economic theories. Perhaps
he studied those theories long long ago
but still he is clinging to them. My
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whole complaint and grievance against
him is that he has not got an iota of
the revolutionary spirit in him. If he
had been feeling like that even once
in his life he would have never con-
demned the Appropriation Bill. He:
should have thought that if things go
amiss, “I do possess courage enough,
strength enough to set them right.”
That is the spirit of a revolutionary,
and if this spirit is imbibed by the

majority of the Members of this
House, whether they belong to the
right or to the left, then things will

shape themselves differently and pro-
gress will be visible even to those who.
refuse to see, who have got eyes to see,
but they see not.

1

Now, there was a talk of hunger.,
that hunger will grow, my hon. friend
there suggested. I submit that hun-
ger does not require any prompting for
it to grow. It grows if it is there, and
the very fact that hunger has not
grown is proof positive of the fact that
there is no hunger. People are more or
less satisfied with their present lot. I
was very sorry when my friend sug-
gested that the 28 crores of people liv-
ing in the rural areas should have the
same sort of palatial buildings as this
House is, for themselves. I would be
the last man to advise them to come to
this sort of a place. They are far hap-
pier where they are. They are far
happier than we are and T do not be-
lieve that they are hungry, that they
are ill-clad and that they are ill-fed.
During the last few years the shape
of things has been entirely changed.
There is no reason to believe that they
are starving, or that they are ill-fed
or ill-clothed. May be that as com-
pared with our standard of living, that
is to say, the standard of living of the
people living in big cities, they may not
be enjoying the same privileges and
conditions—air-conditioned  chambers
and all that—but certainly, so far as
the nutritional values of life are con-

| cerned, they are in a much better posi-

tion than the people living in tihe

| cities.
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Sir, this Appropriation Bill shows
that each and every item of the Wel-
fare State has been given attention.
Each and every item has received due
care and attention and a reasonable
amount of money has been provided
for each and every department. Of
course, the amount varies and is pro-
portioned to the total income of the
country. There is a wide consensus of
opinion that the level of taxation has
reached—taking into account the pre-
sent income per capita—its highest
level and no further taxation is possi-
ble. With that in view. it is not pos-
sible to raise our income. And if there
is no possibility of our income rising
then that is a conclusive proof that
there is no possibility of a rise in our
expenditure. So we have got to cut
our coat according to the size of our
cloth. To say that a few lakhs of
rupees should have been saved from
the Defence Budget or from the Police
Budget or from the Civil Administra-
tion Budget and placed under the head
“Education” or *“Public Health” is not

the solution The real solution lies in
raising the wealth of the country. I
have been repeating this point that the
standard of living which is being arti-
ficially tried to be raised at present is
not the solution of the problem. The
snlution of the problem lies in the aug-
mentation of our wealth and our
wealth can only be raised if we faith-
fully. honestly and conscientiously

work for the implementation of the
Five Year Plan. I would beg of my
friends on the opposite side to say
good-bye to all the differences that
they might have with the Government
or the Party in power, and to put their
shoulders to the yoke of the Five Year
Plan: that has got to be successfully
implemented. If that is done, I am
dead certain that while they may be
wondering what is going to happen to
our country, the shape of things would
be changed materially. The present
Government is to stay and my friends
ought to know that. It is not going
to be overthrown very soon. With that
picture before our mind’s eye, is it not
an act of statesmanship, an act of wis-
dom and even an act of expediency, to
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co-operate with the present Govern-
ment? And if you are really honestly
inclined towards the poorer sections of
the people, then it becomes your duty
to co-operate in this business and im-
prove their conditions of life. That
can be done only through co-operation,
not by opposition. My hon. friend
Mr. Kishen Chand very wisely and in
a prophetic mood stated towards the
beginning of his discourse that even if
his suggestions were not accepted to-
day, they would be of very great value
to the framers of future Appropriation
Bills during succeeding years, during
the coming years. I think the entire
House should be thankful to him for
having given those suggestions. Cer-
tainly if some of them are acted upon,
and if he is also allowed and invited
to work out these suggestions, then cer-
tainly the progress that he dreams of
would be achieved.

-

Sir, there are a few items on which
the expenditure appears, on the face of
it. to be enormous. But then, circum-
stance as we are, placed as we are,
whether 1t is Chandernagore, or the
External Affairs or the Tribal Areas,
the amounts mentioned there have got
to be spent. and if we were to place
some confidence in those persons to
whom the duty of preparing these
Bills has been entrusted. we would cer-
tainly come to the conclusion that they
have done their level best.

Now, Sir, there was a talk of the
fall in prices., As I said once before,
I am not at all frightened by the fall
in prices and I always would remind
people, whenever they lament over the
way that the prices are falling that the
prices were not so high as they are to-
day, even after the current fall. Eco-
nomics, of which they are so fond, will
shape itself and the slump does not
rome for ever and ever. If comes and
goes just as the high prices did not
stay for ever and ever; it too would not
stay for long. If economics means
anything, it means this that if the
prices rise, a time will come when they
will fall. So, there should be no worry,
no anxiety in the fact that the prices
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are talling down. If the prices fall
down, everybody benefits; if the prices
rise only a few people are benefited.
So, with that as our hypothesis, I sub-
mit that the fall in prices should not
:ause any terror, or should in no sense
frighten us.

Sir, the greatest defect in a human
being is to be pessimislic. I found my
hon. friend, Mr. Kishen Chand, was
suffering from an acute disease of
pessimism; he does not see any good
pefore our country; to him all looks
dark and gloomy; while I always
picture to my mind a rosy, rosy thing,
which is just going to blossom. I feel
the fragrance of it even before it has
blossomed. But., then, Sir......

(Interruption.)
You have spoken in such a low voice

that I find . ... .

Surr T. PANDE (Uttar
Just like a young man,

Pradesh):

Surr H. P. SAKSENA: 1 wish young
men had even half of the optimism that
1 have -

Now, a very wonderful suggestion
was made by my hon. friend, Mr.
Kishen Chand, that the Defence ex-
penditure should be cut down. As I
said in my speech on the Revenue
Budget discussion, I would be the last
man to cut down our Defence expen-
diture. Defence expenditure is the
only investment that is appropriate and
proper and it should in no way be cut
down. If it comes to cutting down
the Defence expenditure, well, let the
Korean War end; let so many other
hostilities, the cold war and the hot
wars between the two blocs end; and
then, certainly, no country will be so
foolish as to engage an Army and a
Navy and an Air Force for nothing
Of course, we will maintain them for
the sake of emergency but actively we
will not be following the policy of add-
ing to our Defence expenditure.

Sir, T will suggest to my hon friend,
to whom I am not tired of referring,
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| that the hands of the clock cannot be
turned backward. They shall have to
be turned forward, whether he likes it
or not. Now, his doctrine of pessi-
mism. the theories that he propounded,
will, I am afraid, carry us backwards
and this is a thing which no country
can permit.

I see a bright future for my country.
I only wish that our manpower, the
whole of it, the greater part of it, were
utilised in making the country bright-
er and more Prosperous.

.

\
|
l
{ Now, Sir. as 1 have already stated,
|
|
|
\

Surr S. MAHANTY (Orissa): Mr.
Deputy Chairman, we are in the last
stage of passing the Budget. So, at

this stage, my purpose is very limited.
I want, on this occasion, to reiterate
my earlier complaint that though every
| year this Parliament is sanctioning
huge sums for specific purposes, it is
not being spent either according to the
intentions of the Parliament or accord-
ing to the very purposes for which
they were sanctioned. 1 will, also on
this occasion, make a reference to the
Five Year Plan and its progress. It is
only because of the fact that we are
in the third year of the first Five Year
Plan, of necessity, we must examine
how far we have progressed in achiev-
ing the targets which have been fixed
by the planners.

In this context. first I would begin
with the Ministry of Production. Sir,
the scope is too vast: I cannot do jus-
[ tice to it within the very limited time
‘ at my disposal. In this context, I
would only draw attention to the iron
and steel project which finds top prio-
rity in the public sector of the first
Five Year Plan. As late as 1948, as
this House is aware, the Government
thought of setting up an iron and steel
plant in the public sector and, for this
purpose, they entrusted certain foreign
experts of U.S.A. and UK. with the
task of preparing a blue-print and
that cost us a total sum of Rs. 10 lakhs
and seven thousand. The 1eport was
submitted to Government and till 1952
it was kept in cold storage. In 1952
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again, the Government woke up to the
necessity of having an iron and steel
plant and so many things happened
thereafter. Only this morning, during
question hour, the Minister for Produc-
tion told us that another technical body
that went into the whole question have
now submitted their report and as the
House might have been aware, the
Governmen! has not still made up its
mind whether to set up a steel plant
at all or whether to help the existing
steel plants to expand their production
and if they are going to set up an iron
and steel plant, where it is going to be
located. But, it has tw %e borne in
mind that in the Appendix to the Peo-
ples’ Five Year Plan that has been
circulated to us—Statement I—we find
that by the end of 1955-56 we expect
to produce a total amount ol 3.50,000
tons of pig iron out of this plant I do
not know if our Production Minister
has entered into a pact with Lord Vis-
wakarma so that overnight he can pro-
duce 350,000 tons of pig iron, but, I
should call it a fraud which is being
perpetrated on the Indian Parliament.
on the tax-payers and on the people

as a whole. A Government, having a
little more sense of self-respect, a
little more sense of responsibility.

should have behaved in a manner

different from this.

Now, Sir, I will invite your attention
to the Housing Factory. Here, Sir,
vou will find that this factmy, after it
-was set up—after it was set up not by
the fallible Indians but by thuse heaven
born foreign experts—was found un-
workable. It was again handed over
to another body of experis and on
their recommendation has been con-
verted to a private company. Now,
what will they produce? No! the pre-
fabricated houses as contemplated
rarlier but certain  materials  like
wooden frames or door framszs or win-
dow panes for house building and God
only knows when their reszsiches into
toam concrete for roofing will be com-
pleted and the products of their re-
searches will be available to the con-
suming public. This is the record.
This is the record of an impec:tant De-
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partment of the Administration; this
is only one aspect of the whole show
of inefficiency and muddleheadedness
and I do not want to waste my time
in these criticisms because the whole
affair is so nauseating,

I will now come to the question of
foreign experts. Now, Sir, you will
find from Votes No. 63 and 64 and I think
from Vote No. 129 also, that huge sums
of money are being vprovided for
multi-purpose irrigation projects and
river valley schemes. In this connec-
tion, you know, Sir, some time back
we had an occasion to be to'd in this
House how many foreign experts have
been engaged in the river valley pro
jects. At that time a statement was
circulated and from that stalement it
was found that many persons without
having any ostensible techniral quali-
fications, many inexperiencel young
men probably in their 25th or 26th
year, awaiting their degrees from the
universities, had been empioycéd in the
Bhakra project and were drawing sala-
vies like 20,000, 30,000 and 40,000 dol-
lars. I had put in a question asking
whether the Government in Planning
Department assessed the availability
of local technical personnel i, India
before importing foreign etperts and [
was astounded and amazed to get a re-
ply that Government did nci take any
comprehensive step, but that the mat-
ter still lies with the Minis‘ty of Edu-
cation. I wonder how the 1tinisiry of
Education can be interested in the
building of projects and whai the Min-
ister of Education will understand of
the technical aspects of an engineering
concern. Whatever it might be, only
this morning we heard the .niezing re~
ply that no adequate steps were taken
to assess the availability ot lccal tech-
nical personnel here. And we are go-
ing on importing experts at a %\;@
lous price—expents who have no os
sible technical qualifications, and 1
maintain, with all sense of responsibi-
lity, that they are just scrap engineers
for all their worth. Here we say that
we are suftering from a paucity of ex-
perts in our own country, and what do
we do on the cther side? We are



2635 Appropriation

[Shri S. MAHANTY.]

sending out experts to Burra on t-¢
later’s termination of {echnical aid
programme with U.S.A. 1 think 1t
was only yesterday the Deputy Minis-
ter for Finance was pleasad to tell us
that five experts from India had beea
sent abroad.

8urt M, C. SHAH: 1 said trey came
to India. I even gave the kieak-up of
figures.

Surr 8. MAHANTY: You said some-
thing different.

Sarr M. C. SHAH: Perhaps you
heard different. I said about 100 stu-
dents from all these countries came to
India—eight from Burma and so vn
ara 56 forth.

SHrr S. MAHANTY: Whatever it
may be, the Government of India seems
to be in need of another body of ex-
perts which will screen what sort of
experts they want to import and what
sort of experts they want to export.
Here. on this occasion, I will, with all
the emphasis at my command, try to
impress on the Governmeut of India
that they should immediately stop this
mad game of importing foreign experts.
After all, what is the record of these
foreign experts? I will cite a few illus-
trations about the record of these ex-
perts and I will give the illus-
trations from the Ministry of Produc-
tion’s Report itself. The S:indri Ferti-
liser Factory was entrusted to the Che-
mical Construction Company of the
United States of America. They were
supposed to be experts in this field of
construction and so the construction
of the Sindri Fertiliser Factory was en-
trusted to them. The original estimate
of this project was Rs. 19 crores but
ultimately it went up to Rs. 23 crores.
Then take the Machine Tool Factory.
On page 12 of the Report---i have re-
ferre&—you will find that the Govern-
ment have imported 13 experts for
this purpose. Now what ire they do-
ing? The House will be interested to
learn what they are doing. Out of the
13 foreign technical experts recruited.
four of them have since arrived at the
site for supervising the .unloeding and
storaze f the machinery. Four of
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these experts are being utilised only
for unloading and storage « £ mnachinery.
It 1S a shame. The Ministers
and the Deputy Ministers right nave
been denuded of their .oainousense,
put do they believe that in our coun-
wry we cannot even find auvified per-
sonnel to supervise the unlvading and
storage of machinery and that
foreign experts have to pe recruited
for this purpose? And now what
about the others? The remuaiuder are
under training and instruction prepa-
ratory to taking over “‘hewr duties
at Jalahalli. That means that these
mne experts are not experts at all
They are still undergoing training and
after finishing their training they will
come to this country as experts. Here
1s another illustration of our experts.
I go to the Housing Factory. It is a
scandal. It is still more nauseating
and I do not want to scandalise a
scandal. But the fact remains to be
said that here in our own country In-
dian engineers, Indian technical person-
nel, young men with bright hopes, have
been ignored by this Government in
every possible manner. After we had
a discussion in the last Session about
foreign experts. I have received no less
than half a dozen of letters from emi-
nent engineers who have written to
say that even though they have de-
grees much higher than, and much
superior to most of the American ex-
perts, they have _been serving under
these tin gods who have no ostensible
technical qualification. One such en-
gineer is working in the Design
Section of the Bhakra control and he
writes to say that in spite of 20 years
of foreign training and field experience,
he is working under a young man who
has just completed his studies in an
American university. And I am con-
strained to draw the attention of the
House to another aspect of these river
valley projects. This House must have
been aware that a few days back the
Public Accounts Committee has sub-

mitted its report about the Hirakud
Project and I am ashamed that the

hon. Minister for Planning should have
gone all the way to defend those per-
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sons who should have been condemned
by all canons of administrative jus-
tice. And what 1s found n that Report
1s an amazing story of cheating, fraud
and hoax A note has been circulat-
ed to us regarding the steps, the Gov-
ernment were going to take to correct
the 1rregularities found out by the Pub-
11c Accounts Committee But the fact
remains to be said that such unsocial
fraud and misappropriation of public
money was least expected from a set of
responsible persons charged with Ad-
ministration A proper tribunal should
be appointed to try their cases An-
other big hoax you will find in the Cen-
tral Water and Power Commission
The gentleman who 1s the presiding
deity has been burdened with too

many port-tolios which he can-
not possibly manage As today
we are importmg U S  experts

in preference to our own technicians,
similarly 1 Orissa we find that engi-
neers from a particular State, who are
probably the near and dear ones of
that presiding deity, are being brought
m—retired persons, persons who have
been suspended from their jobs for
many a scandal They have been im-
ported and have been left in charge of
the whole show Who on earth, ex-
cept in India under Congress Ray,
would believe that bullocks were not
available in Orissa and had to be im-

parted therefore from Punjab on a
rental of Rs. 300 per month?
Kawajsa INAIT ULLAH (Bihar)

These are the best.

SHR; S MAHANTY. Probably the
hon Member 1s of their kind and knows
them intimately, but unfortunately I
am not 1n a posttion to sit n judgment
and say whether they were good or
bad.

So, what do we find®? We find that
every year this Parliament is sanction-
ing huge sums, and the hon Finance
Minister, backed by a majority—whom
I would not like to qualify—is getting
the granis passed But what next?
Certainly they ought to answer that
question, 1f not to us the Members of
the Opposition, at least to their own
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cronscience They ought to answer
\ that question for the benefit of the
l eountry

1 will now come to another aspect,
and that 1s the granting of loans to the
States I am not in a posttion to say
what 1s the total amount of loans

} sanctioned for the States, and whether
the loans are interest-bearing or not,
and 1if they are interest-bearing, whe-
ther the States are paying the interest
and the instalments of the loan regu-

\ larly I am not in a position to say
anything on that, but I have a state-

ment with me showing the loans grant-

‘ ed by the Government of India to the

Government of Orissa since 1946-47 up
to date Here, I find that for “other
schemes” a total sum of Rs. 32 lakhs
has been granted to the Government
nf Orissa 1 made 1nquries as to
what those ‘“other schemes” might be
It appears that for the promotion of
cottage industries a vast sum was given
to the Orissa Government as a loan
As any hon. Member from Orissa
would confirm, not a single pie has
been spent on cottage industries there
The sum might have been paid to some

of the persons who are in the good
books of the Party in power there
Whatever it is. not a single pie has

been spent for the development of cot-
tage industries in Orissa.

Another item I found was Rs. 25
lakhs—I speak subject to correction—
which has been granted to the Orissa
Textile Mills as a loan This is un-
fortunate The Orissa Government 1s
taking a loan from the Government of
India who incurs a loan from foreign
countries, and is giving that loan to a
private industrial undertaking.

MR DEPUTY CHAIRMAN: It is a
matter for the Orissa Government. Tt
is not relevant here.

SHRI S. MAHANTY: But I am point-
ing out that this sum has been paid by
the Government of India

MR, DEPUTY CHAIRMAN: As to
how it is appropriated, is a matter for
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the Orissa Government, and the Orissa
Assembly is the proper [orum for dis-
cussing it.

SHR1 S. MAHANTY: No. The Cen-
tral Government has advanced this loan
to the Government of Orissa. The
" Government of India has to answer
for this. It has been specifically men-
tioned that the loan has been given to
Orissa Textile Mills. Sc my question
is relevant here. You are advancing
loans to the State Governments. The
State Governments are being burdened
with these loans waich are interest-
bearing loans. And for what purpose,
are these loans utilised?

From all this, one comes to the pain-
ful conclusion that, what with the lack
of social conscience, and what with
inertia, the tax-payers, though 2x-
ploited in a thousand and one ways,
arc not gefting the benefit which they
should expect from a Welfare State
It is not a question of getting things
done through the majority at your
command. It is a question of giving
serious consideration to the query. Whi-
ther is the country drifting? Whither
are the people drifting?

In conclusion, I cannot help making
a reference to our much esteemed
friend, Mr. Saksena, who unfortunately
has left the House. He said everything
was rosy. He saw roses everywhere.
And even in his parched nostrils he
got the fragrance of those roses. But
he should have known better. There
is the summer, and all those roses
have gone the eternal way. While he
was speaking of roses. 1 was remind-
ed of the picture of Omar Khayyam—
with whom our friend Saksena has a
faded resemblance—who sat beneath a
“With a cask of wine, a book of
verse, and thou beside me”. I wonder
if the Depuly Minister for Finance is
willing to go to that extent. But we
are not here discussing poetry; we are
here discussing the hard, concrete facts
of life. And what do we find? We
find that the Government have failed

tree.
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abjectly, have failed dishonourably,
have failed miserably.

SurR1 T. S. PATTABIRAMAN (Mad-
ras): Mr. Deputy Chairman. it is with
great pleasure that I rise to support the
Bill that is before the House. The
picture that was presented at the tiume
of the presentation of the Budget and
the Finance Minister’s reply then and
on later occasions gives us a feeling of
confidence about our future. But I
may also be permitted to bring to the
notice of the Government and of this
House that conditions in Madras State
have not been so rosy as have been
presented here. I hope it will not be
out of place for me to refer to the cala-
mities that have been successively
visiting the Madras State during the
past five years. During the past five
years there has been a considerable fall
in the average rainfall. and this vear
we have had the unique experience ot
seeing all the lakes drying up. Never
in the history of Tamil Nad has there
been such drought. Even the Perivar
Lake and the great Cauvery Lake at
Mettur have completely dried up. There
is famine looming before us. OQur in-
dustries have also suffered. As the
House is aware, the State of Madras,
especially the Tamil distriets of Mad-
ras, are dependent upon hydro-electric
power for their industries. Power sup-
ply has been cut to the extent of 75
per cent. this year. The hon. Minister
for Industries there stated that the
production of cloth, yarn, cement and
other industries has been affected to
the extent of more than 50 per cent.
Today, the cut in power is 75 per cent.
and in a few days I am sure there will
be a cent per cent. cut in electricity.
That means that during the months of
April, May and June the industries will
remain idle. Agricultural labour will
be idle because there will be no elec-
tricity for irrigation purposes. Indus-
trial labour has already become use-
less. Industries have been affected.
The big managements are not able to
cope with the situation, and industrial
labour has been forced to live on semi-
starvation wages. This is the general
condition that is prevailing in 12 dis-



tricts of Tamil Nad. It is very difficult
for the people who come from the South
to make the people here appreciate
what are famine conditions and what is
water scarcity and what is drought. It
is very difficult for them to realise the
difficulties brought about by water
scarcity. I can tell the hon. Members
of this House that in many districts peo-
ple have to stand in queues for hours
to get one or two pots of water. If
you tell them about the Five Year
Plan and the great achievements you
expect from it, they are not interested,
standing in the hot sun for a pot of
water. I had the honour of approach-
ing the Madras Government and see-
ing the Ministers. They simply said,
“We are not able to do anything, be-
cause we have no finances.” The
State’s finances are already overbur-
dened. The State is not able to do
anything. During the past three or
four years there has been a consider-
able amount of famine relief in Raya-
laseema and other areas which were
famine-stricken. In the Five Year
Plan, Rs. 15 crores have been allotted
for the relief of famine areas. I want
to know from the Finance Minister how
much of this Rs. 15 crores has heen
granted to Madras State to enable it
to give succour to the famine districts
in that State. I am reliably informed
that the Madras Government asked for
a lump-sum grant of Rs. 10 crores. It
is intended not only for carrying on
famine relief works. but also for help-
ing drought-stricken areas and also the
deltaic areas.

3 P.ML.
Sir, the Madras Government
wanted Rs, 10 crores, but the

SJovernment of India has been gener-
yus enough to give Rs. 2 crores and
‘hat also is to be treated as a loan.
3ir, when the people are dying of star-
7ation, when they are suffering for
want of water. the Centre has not
yeen able to give an equitable relief
ind the Madras Government says that
hey cannot afford {o give any relief
ind at the same time the proposed in-
wuguration of the Andhra State has

|
|

State. There everything is at a stand-
still; everybody takes cover under the
proposed Andhra State and it is gene-
rally said: “Wait till the Andhra pro-
vince comes into existence.” We are
not against the Andhra province, but
the hungry people, the water-thirsty
people, the suffering people cannot
wait for provinces and states to bhe
horn. They will have to be given some
relief. The Government should not
stand in their way on account of tech~
nical or legal grounds and they must
be able to rush immediate aid to the
people of Tamil Nad, Sir. So I will re-
quest the Finance Minister on behalf
of those suffering people that they
should be kind enough to give at least
Rs. 5 crores as a lump-sum grant and
save the people of Madras from the
impending calamities facing them.

Sir, the famine relief should be given
adequately. The hon. Prime Minister
here has been saying that there is no
finality in the Five Year Plan; the
schemes that are proposed in the Five
Year Plan can be adjusted and modifi-
ed according to times and needs of the
country. Sir, with the presence of the

Railway Minister here, I think I can
take up courage and request him to
take up seriously the construction of

one or two railway lines in the famine-
stricken areas of Tamil Nad as a part
of famine relief. Sir. this might nol
be in the regular Plan, but still when
famine conditions exist and also the
Five Year Plan is not yet final and it
can be adjusted according to the times
and needs of the people, Sir, the Rail-
way Minister can take up the construc-
tion of one or two railway lines eg.
the dismantled lines and save the peo-
ple from starvation and also give them
work and give them employment. That
will go a long way to relieve the dis-
tress of the people.

Sir. another thing that I would like
to point out is this. Last year when
the water situation was very severe,
the army was rushed to go and help the
people of the Madras State. Today
also there is water scareity; the wells

ome in the way of all progress in the ' have become empty today also and
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people are in great distress due to scar-
city of water, Sir, the Defence Minis-
ter can very well use his army for
helping the agriculturists and the poor
people of Tamil Nad by boring more
wells there and as last year, the peo-
ple of Tamil Nad will be very grate-
ful and will always be thankful to the
Detfence Ministry for this great huma-
nitarian work.

»

Sir, I wish to submit one more
thing. After the separation of Andhra
as from the 1st of October, the residu-
ary Madras State will be left without
any major irrigation works or projects.
Today the Tungabhadra project and the
Machkund project are the two great
projects that are given to the Madras
State, but both these projects will be
given to the Andhra Siate when it is
formed and the Madras State will be left
without any development plan or pro-
ject and it is for the Government now
to reconsider the position in the light
of the creation of the new province
and to see whether some more projects
can be given to Madras State for its
development and I think this question
will receive the surest sympathy from
‘the Minister concerned.

Sir, finally I would like to know
-about one thing as a matter of policy.
In recent days, Sir, we have been hear-
ing something about the activities of
the Peace Council. The Constitution
of India does not recognise the con-
ferment of any prize by a foreign Gov-
-ernment, but today we are faced with
‘one of the gravest and rather most
important questions whether a foreign
Sovernment can confer a cash grant
ipon any nation. Sir, it is a very seri-
)us problem affecting the prestige of
this country. It is a problem that re-
quireg serious consideration. Sir,
when Dr, Kitchlew  was received in
Moscow and received by Marshal Stalin,
he was conferred a prize and was given
one lakh of rupees—in money, in cash—
and that was transferred to the Peace
Council in India. Sir, it is a matter of
jpolicy that should be decided once for
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all. Is it a sound policy on our part fo
appreciate such things when {foreign
political States confer cash grants upon
Indian nationals for carrying on pro-

paganda? The Peace Council, as you
know, is a show-body of the
Communist Party of India. It
is a fact that Communism and

peace do not go together, and that
Lenin and Stalin stand for violence and
for revolution. Inglab-Zindabad has
been their slogan and I think it is still
their slogan. Sir, while the Commu-
nist Party of India carries on the slo-
gan of Inglab-Zindabad on the one
hand, on the other they talk of estab-
lishing peace, establishing world peace.
Sir, they have been playing a dual role
and wherever ithey have been able to
go, they have been able to catch some
political orphans and they have tried
to address their meetings. They have
been talking about Russia and saying
that everybody in Russia wants peace.
Today under Nehru’s leadership India
has been fighting for peace but it is
most unfortunate that in the Peace
Council meetings there is not a single
mention of Nehru’s effort or the Gov-
ernment of India’s effort for bringing
about national peace. Today we find
that they are daing nothing but Soviet
propaganda, a propaganda for one na-
tion in the name of Peace Council and
for this purpose Dr. Kitchlew has been
found a medium of exchange and he
has been given one lakh of rupees
which in turn he has given away to
the Communist Party of India. Sir, this
is rather suspicious: it is a very serious
thing for an Indian national to receive
money from a foreign political body.
Sir, there is no comparison between
this prize and the Nobel prize. The
Nobel prize is not given by any Gov-
ernment, It is given by a Trust: it is
given by a Charitable Board and it is
conferred for the sake of efficiency in
art or literature. And today, Sir, for
the propagation of peace, for political
purposes, people are rewarded and they
are paid by a foreign nation and a
foreign Government and that money
is being utilised in this country for

carrying on thelr propaganda. It is a
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very serious thing, Sir. and it should
he considered very seriously. If these
ihings are permitted. then it is quite
possible that some other people will go
to America or some other country, get
some money and carry on propaganda
on their behalf Sir. are we going to
allow a foreign Government’s money to
come here and to be utilised here for
their propaganda in this suspicious
manner? Sir, this is a thing which
should engage serious attention of the
Minister and I think that such a prac-
tice should be entirely stopped and our
nationals should not be allowed to ac-
cept any grant from any foreign na-
tion. With these few words, Sir, I
thank you.

Sur1 R. U. AGNIBHOJ (Madhya Pra-
desh):

st wo qo fmdirt  (Twex
q3m) @ w=ay weed, 9t faw (Bill)
et @ waw § = e war g s9-
FTawdT 7@ & fou A @sr gang
7z faw o & fFan @ € ag @fen
7 fFar mar 2 5 oF Funfas w6y
SEF! T FEAT § | AT 9T AG &
fF &7 TAT @@ TE g W E dRS
CIEGEL I T e s I O R EL
F qEw F1 goW & foU 4y &7 M-
=qFaT & 98 9971 9 7 fgmm ona
HAAT ALY | FIE A TR AfH,
5 W TUATT WA, FrE WY gHART
qTg Iy FHI ALY A 5 AL 3w AT
@R ST 39 a2 I FT 94T T9T
[T T @Y 8 T F AT § 19
AFLTF AR TATT G A | 39 fae
FTfam s ar @ fas s qm &
FTAT, T9% 98 99 & 1 31§ JOrahar
G3T FT &1 AT AT B § FFL I Afy-
FWY aF fEdt &1 A g9 ¥ 79, fEy
Y FTH R/ uF G4 Y 7 T 97 H{i
gg W far 99 & FUMTFAT ¥ 99

.

srr 1 afe 39 fagra & T@1 594 o,
=4 faw #1 fadw s aren (Lower
House) # @&t swar & w3
9z greq  (Upper House) 7, =7
HqAT R, TET F FNT THATIL GHA il
g @R IR & BT B Zrs9 & AT
FY TATOT &Y LT FA T, STHT LT
Wt F &, 9 faw &1 faQy w5,

§ gawar g F g9 959 #7 arar Ay
AT |

R F famivaR (reex greizan
A AT AT FEY | UF G A9
Fg1 f5 1 mfeardz  (Parliament)
FT 3% AT & ITHT TA9H TFT AT
g fr 21 9 fa7 1 & g2t fae sty
g1 ¥ ¥ faaed wew fF ag oife-
#z & fafawex (Minister) arga #r
AT AGT &, I NoAHE F IR
FT oAqQ9 A &, W qifeaHe
F owwmE oqr SArAYW T
yrag Ay g fawym § gma
fafeaa w2 fza & far oY 1w 3gt & dar
AT FET FTH T T HET | AT
ST qF TgT 9T FT9 {1 721 gl a7 aF
TG T HTH AT TF TG F AG0T ¢ |
7g 997 g fv o &Y fae 3@ @37 A,
sifr firg faamg snfa & qraeg § &,
O fF9 9T g3 § X 979X faare
& FFar § oy e Y srewas o
g 99 ¥ 987 ¥ 09 T ATF & Y
gAF F1% e gwar & 1 gATR faAy
FT FTH 7T FHI & FTOT A AT HIT 7
3% aTA TG A I aga N
HEATG GIATE, T W S99 Tg &I
HrgaT g 5 57 waw A1 a<vw  foaar
arfg, foadt ges, o @« &
graey q foraen aifger o= a9 e
T IR R IAFARIST Fm
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gug aaz 51 fagwr fr ag onfadme
fr (Appropriation Bill) &, srei-
TRy GEF 2@ § | g FTA AT FLS AGH
1T A 2 & arfeame & fafaee &1

FX AT F, T 70 5r‘731r AZY 4T |

gratzar  @gg q wgr fF fawEy
&g (Windsor Place) #u® et
a7 78 gfew, Teed R aETd afy-
FIT T @IS FUIT 747 § AT 473 39
TG FT SqAGIL TIHTT FT @7 Al H+T
dar 2 Ay | W FRar g fr uw awer
uF faa &, A% 9a7 & 93 §, aTar
FHTIT AT A1 F & 3 qaT § W97
3% & fr 9fF Fr Sen @ arelt A7
ferar a7 & afeu 3 & a<y Wi wify
&Y oI AT § a1 afe 3|y 9 av i
qT, 7 9%, [ET 9T AT IT@T T0ET
qTzEFI R AE Hw4E  (moral
effect) a3 aToT € § | TF T 9
¥ qre w3 foar T ggfey 4 os-
fyam fae 0@ T g1 39y AR
gfrar & otz 1S g1 4T ;w1 Al
Ay By A F FI0 vAifhEnq faw
q| 7 fFaT @ ag 93 §EFd 31 A

X
3l

T Al F w91 B ogw oqET A
afgwae gy gfar a1 swfa ar
qTF FIH a0AT § AX QT FT qF
78t 2w & gufeu ug faw o a5y e
sifgg | A/ fRERT AT =g g
FHT 3T OF T I &, TR AT
AT F T AT F1 BT FL FAR
& frel 3T #1 Ay dear W@ g AR
gAY St At &, FEear g,
¥ oo & Agy afew aarfeay #7 §0
a, @, afgdr, T fresme
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q g9 gAY Farfeagr @ v wAar § T
afz gaR faa ag =E for ard wfwar
g {’43-4Y & F9i H & OO T 3
T A8 AEAT aTT g | agr SrErieEt
F fod, oW %1 g2@ & fou a7y a7

*STIRAFAT 1T & , TFCAT F 7 ATTIHAT

gRY &, T8 FT qrAAFAT AT & AT
BRI I CEr S T -
I 39 F9e AR umib@Ema faw
1 @ gfee ¥ eq fF @@ ww
FR AT fFaq Samard #1 & styar
TET, THTT FT TAT gAT 3T FT G0
FIA FY TCH & IT AEY, IAHT HaT AT
q Brerr A7 TR F AT 3T F wEreey
#1 gafq & foF yaea #7987 AT &
aragr ! arAu FgAr g fF ag
STal SR FOel 74 fou o @ &, ug
ST &7 §Y FUT &I F F9F gAIL L9~
#z @t (Development Plan) &
fod T d=adiq groaT & fou @
g a8 g7 fva® fou 7 7 ag s dar
qATERT R, g A7 AR fAwer @
TR A S AT HA HT IET
arfays Iwfq gWY ag Fgadr Safq %
for & a1 swa frami &Y swfa &
g ? W 9ud frEm T gafy A
g ? 78 9 9T T FIST & @
FF T IAE AT ITHT AW F fog
ST ANGT FIH FI ITHT FT F& ALY
fronr 7 erifee @ &t fafy gw
STeT FY R § SHFT T4T R IR Iy
SR & 9@ ST fSEw 9w S
Tifg | @S afafeq ag AT 88
aa g 5 o8 a8 s & fou 98 a3
Isiifrad  (engineers) #r w&wA
BT & | T I FI AITAT T TN
¥ fou afus @R ik wfas aw-
VAT FWIT AT ATERIEAT T 8 e
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Tafog afs g 3w =1 9T 39
F AR gH uF T4 e Fy frmiw
©FTA AT I E AR AT A AT 7w fagi
S FT AW FI FTA FAS § a1 Iq0
FIT A AR AT AT 3@ AV AT &L
TE 1 gH SIET 9T FUST S el
TIIT @ FT T § SA AT AT @It
AT S AY GEIRT AgT AT T a9
g sEm | afy gew S ar e
(leakage) & =@, @=efwaw
#aT% (subterranean canal) 388
& qBF S qT gATT AT €T e
FOEHATE | T TR K qar ga fF
g¥F I qISF 98, 0, Y ATS TS,
% T4, I 9 FF AF a0 Alg
F1E farraa 7t g€ Hfew ara & &ar o
T 75t 31 Sl O & i TS
% 12T (percolation of water)
WG E ) & oY gred § o gar
T SATAT TAT 7 44 g AT gAY
feafa 7 afx gud s ohifaad
1 gom g fF g d s e
g R ST yoAr A F @
T fAiw w1 w FOET 91 o
FALLE LI i EA R A

uw a1 ot @ sRos gedear 3
g7 fF s F47 gv forg w07 & fog 237
£ IO9 T ST JqmETE L A SN
T Fu7 fF fee WY 91T | ar
fordl oY ord w3 & fawm & gar a8y
T g T afx ga fawwr & @y
AT § T 98 KiAnTe #) e gAY #7
=97 AR ASTE § S04l AT E AT ag
FTH GHT 21T & S i aga Saawi qwe
JTAT E I 9T 19 ¥ {99 #19 & fou
q9r W@ @r § afys wgeE 7 AR
& TAT £ | Uy SEA ST qge
F Fma & fou & sd far faonfy-
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F3zw  ( Reappropriation ) &
TR v Fr s 3T & | oSt B
ST FFR § AR 79 fF o7 T
FAATY g a9 F FWT 0T 06T 781 7451
fir T g1 gu o FTH T FL a1 97 HY
air‘fa' FX |

EF yfafaa I F A IO

. Y g1 g € fF 9 F F g SR F

aga afts &, @W ae agg g oK
o9 ggq  F9 4 AT E | =W
F fmwm & fou 94 57 aga ast
fafg #Y smazaFar § | gETd W
TgT aST AT & A 97 FT FA E TE-
foufrm gy sk fag a@ & gr o=
@ & 93 ¥ guwar g fF qqiwems ¢

aft qeetfws wgs A w5
AqeET €T AT AT FIR FART A0
fafoa &Y g1 & safou a§ afiFe
T @Y & AT gH AR 947 37 =170 )
Fq WERT, § ANy d9gd Toar &
fraae & f5 § @& safqaa &7 &
AINER F7a & f@omh g | 99 @F
g 9T ST FT AT AT F, IJGH
faefor @ FX & 97 9% &9 UF AW 9%
a7 GHL AH 9T 37 & THS HAT TEF
gt w1 =T @gE A 94 F amH
qT ;M F THT FLATT A ITH! (-
nTH gR Ag WA q57 A I & 6o
g &1 ad g >fea ol q% s
UF FUT ATEH], Yo @TF IfFHEIE &
T wo @TW Fg  AY@EIR, ISR
93 gT & | |1 =w  fyaar dur @9 -
gerT, fSIaaT WY 89T 9L 93T 98 A
grar  faadr gErd Tedrm fawin
£ afea o 59 wfw #1 =19 ik T
A gt | aft 37 9 @l ¥ Ag
sifaq g aais 7 FAT TIAT A AT
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AT FT T I FET gET A
AT 3 9 TF IgT AT qE 90 AT
9] 49T G AFT | HqF WA
qred & AT O AT T FH AT @ § )
37 ¥ fix fogd aod ar & TS
FIATE Fgd & fHed 7w & 98 @
0, AT [T FATHT | @A AR
afuere a1 Fgd & fF g0 4T %

T & @ IFE ™ ey ga

fw gefees (standstill) &
T #T gw T Afwe § § waieu
W QA & A T AP A9 T
Q1 A oA fegfq § wmar S
¥ I ¥ g% 994 9T uF o) wfus
Predarst &1 & BF § o Ted od
faamr & 93 &% gART 997 & X
IgA AT AT 9IX ART & | WO
St aF & % TH W Y B
THAT 1 (AT q75 F &, UF &, A7 =BT
g 1IuT R wwaaWe  (experi-
ment) % foT sTaq s(reex STV AT o
R Y FE 5 smawt am 9w F¢ 59!
TGN FANT g qTST § S AT
fergmm R aifFeam &1 WA
gar |

ggFT ot 3g g fF ag @
S ogrtae WA AE guEa § 9 ET
AT & WATIT AT T FT S AT
WIYT T qRAY & ITF aTfee &7 A
NATIT AIETAT | g9F g1 &) g1 qgi
# §399 (services ) &, gl
AT W@, agi & sl § 7 gat
FIM | TF IIF qOF 7A AAE AT
TH I § g 3T | qfHEqE f G
g TG TFS & ™G gafey
T AAET AT AR A AT g FY
A fehme aml &1 sfas aogdt &
g 19 QFaT 91fzq |

|

[ COUNCIL 1]

|
|

(No. 3) Bill, 1953 2652

TeiF W 1 AT g €
faaese gq yoaew ST R OI@ET
T FHT § | TG 8H &l AN
aTRfat ¥ WX A § ovE S A
I AR AW, W W AR HG
AR 3 72 ;W F AT AW KA
zafey afaw gfte &, Tdlg gFaT &7 -
gfte §, gafy #rgfie & s o 727
# gftz § a8 sraeA® § AW AWET
ST F a § OF AR A w1 ufeE
qeF 73 |

AT gAR UF ATE 7 wgl fF I
g § 99T FT FTO TFSTH & | ZT
ATgd § fF ag FrE g FT AT
Afgr | W 4 FOT AT OWIE T
g0 wUE v9AT Y famr s @ W
zad wrs WY fade FE gRr 0 smrT
za oy faw 7 98 £ F4 g ar
gt fewrs (Supplementary
Demand )=l ST ogait &) Sa%
feq ug wraeas ag € frag fao
atg a4 fFar s ag faws o gmT
g arfgr o St W AT ATARTH
F % fou 9o} #Y sramgwar 99 ar
AT gEY FIFL & AWT T 97 g

et gaTe ATE ARy S T AR

#t efte (iron and steel) ¥ av &
frg femrs 7 ==t 31 a8 T2 g2 A%
A% & g 1 FET TR F AT =
Trwar 7 sraey fears &1 qr g w7
BT guFR &% 9 @uTsq UEy
FF 9T @€ FI G E AT I8 FETTH
R & g voFdF g gfedy
| amfarr gfer & oY 99 2mAT =rfau
AT et ST &7 g@rg B AR ¢
g § famr 2t & ag & frar @
@ § I §eg ¥ gl +JiEn
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frgd fF g@R RN g FF F
T &A | frdl g &7 wfeqrs 7
qreT ¥ F@T 98 | 7 famme ¥
T TN § % «R® 19 1@ N 9%
I ERE T -t I T SO
TE dY T AR ¥ dRw W &e
@z (plant) 1 957 Ra 7 §
qgelY g frenn, wgf o R g ag
FY gfaurd 792 § 1

A HoN MEMBER:

A w3 fazre F w9 A
grar Arg T

Surr R. U. AGNIBHOJ :

A Ao Jo
vg Fzar g fF g9 Twuewe g
g7 =gy fF Fi 9T 75 T Tfew,
Tgy @ AGg A WANT U g
St ST #1 fawa ey 8w
7z emAr wifee R oT@ TR & FT-
@A B F1A9 $F 9 faF gfez & wa
saraT wrer g 1 afs snfas gfez
¥ I g giaare w1 d@F g,
IFT a1 HR FFET @l T 9% 3w
FraEg fEmamraw F fega g @
Iq MG N IF] a1 AMGA | GGG
7 3T gOF ¥ FOgET AT gy
¥ g ag 7 & afe e e
FT FILAAT FTAT FIAT § qr ag 997,
SraTE, AT &7 F AT|IE &1 gHaT
g1 T Zgdr g T FATAT A A
78 wifa% gfee § 47 i1 FroaE adf
Y FRAT
g A7g { | Ay qE AT FgAv
g gy g F iy € of w0 §
v gy @R, Aiafaeefor

gfmae : &
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AT TGT FT AT TG g TAAH F
qFA §, 9 TqR (o0 qrEy F5T A
T wfgw 1 g, af ag atd SaET
TR F TR TN N AT A7 FEER
qEEaT & fow s o wa I s
2 & 3= qeTe Y T & 78 ggrar
AT Y& FT AT

(No. 3) Bill, 1953

37 wedl ¥ @9 °§ g oNfvom
faw #1 gies afaave #war § AT
JEHT WO T g ARG FL0
g!

[For English translation,
pendix IV, Annexure No. 98.]

see Ap~

Sarr M. MANJURAN (Travancore~
Cochin): Mr, Deputy Chairman,
there are a lot of things to be said
but I will say this much that this is an
annual festivity when people take it
up with wonderful agility and speak
on it whatever they like and it has-
been customary and conveuntional that
certain objections will be placed and
certain replies will be given and
society will go mostly by its own.

AN Hon. MEMBER: You are grow-
ing philosophical.

Surt M. MANJURAN: It is not phi--
Josophy; it is quite an ordinary thing.
It is a piece of knowledge philoso-
phically systematised. It is the authori-
ty to test life.

I think that this Central Govern-
ment has got so many items of’
Administration and so large a number-
of Ministers which are not justified.
Yesterday we were hearing the Home:
Minister saying the usefulness of de-
centralising the Administration, T
mean the judicial Administration, but
when we look at the Constitution of’
indila we find that anything that is
worthwhile is done at the Centre, and
the States Ministries are practically”
doing nothing except quarrelling
among themselves and creating all un~
congenial situations in the country.
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We have heard that in Rajas-
than the quarrels in the Ministry

are creating more {roubles than any-
thing good that could be done by that
Ministry for the pecople. The same
troubles have practically been found in
every State Ministry.

Suri T. PANDE: Question
Suri M. MANJURAN: Pardon?
AN Hon. MEMBER: He says “Ques-

tion”.

Surr M. MANJURAN:
Question what?

Question?

AN Hon. MEMBER: Your state-
ment.

Surt T. PANDE: What about the
Uttar Pradesh Ministry?

Sur1 M. MANJURAN: Oh, the Uttar
Pradesh Ministry is the Government of
India. It is not a State Ministry; it
is the Central Ministry itself.

Well, I would take the example of
'ty own State because I do not want
t0 wound the feelings of other people.
There, in my State, four Bills have been
passed during fhe course of one year,
according to the State Ministry’s Re-
port for the current year. These Bills
relate first, to nurses. That is one
Bill. Then there is the Travancore-
Cochin Co-operative Bill, that is num-
ber two.

Mr. DEPUTY CHAIRMAN: Mr.
Manjuran, you cannot reflect upon the
proceedings of the legislature of a
State.

Ser1 M. MANJURAN: I am not re-
ferring to the proceedings of the legis-
lature, but I am speaking of the entire
quantum of legislative work done by
that legislature and it has been the
passage of just four Bills. And even
they are not original Bills but only
amending Bills. There was a Cochin
Co-operative Act and there was also a
Travancore Co-operative Act and these
have been. ....

Mgr. DEPUTY CHAIRMAN: What-
«ever it is. I think the rules prevent the
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criticism of the proceedings of a State
Legislature.

SHri M. MANJURAN: I do not cri-
ticise the proceedings at all. If is not
the proceedings that I refer to, but the
outcome of the entire legislative acti-
vity that bas been there. And this is
s0 because the Centre is saddled with
too much work and the States have no-
thing left to be done by them.

SHRI B. K. P. SINHA (Bihar): That
is the Constitution; we cannot abrogate
the Constitution.

SHr1 M. MANJURAN: Buf I felt that
there were very important things that
the State Ministries should actually
handle, and which they cannot{ handle
under the present circumstances. I
am sorry; I did not want fo cast any
reflection on the proceedings of the
Travancore-Cochin Legislative Assem-
bly. But these are the only Bills that
were passed there. And in a matter
that is of any serious import to the
people of Travancore-Cochin, for in-
stance, for the industrialisation of that
State, nothing could be done by that
Ministry and everything has to be done
by the Ministry here. According to
the answers given to certain questions
in this Council, no industrial survey of
that State has been conducted so Tar.
It has been also stated that some of the
items of public works that were going
on in the State have been incorporated
in the Plan and nothing else has been
done. This means that the Travancore-
Cochin Government themselves cannot
do anything and the Ceniral Govern-
ment here could not do anything. I
would say that the two items that the
Department of Natural Resources have
conducted are the testing of clay at
Kundara and the other the tests carried
»n of rare wearths. Unfortunately,K if
my information is correct. both these
things were done by foreign firms and
not now but probably a long time ago.
All what T mean to say is that in the
Centre there are so many Ministers
and the Centre has got so many things
1o do. So they are not able to do all
that. In the Stales also there are so
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many Ministers and they have nothing
to do in the States with the resuit that

¥hey quarrel there, and for the Central
Ministers, who do not know the local
conditions, it is not possible to do any-
thing. Things do not move at all. This
is my experience. For instance, recent-
ly there has been terrific unemploy-
ment and industrial break-down in Tra-
vancore-Cochin. Almost all the facto-
ries have been closed for want of elec-
tricity or for other reasons. Today I
think there are one or two factories
working, but tens of thousands of indus-
trial workers are wunemployed. Of
course, it is a State subject, but inhe
Stale Government has always the ex-
cuse that they have not got the neces-
sary funds to look after these matters.
The Central Government have the ex-
cuse that the State Government should
look after these things. So petween
these two authorities, not being fixed
either at the State nor properly centra-
lised, the whole Administration is
showing symptoms of considerable de-
terioration and not progress. I am sug-
gesting that more power should be
given to the States and that is the only
way in which the Central Administra-
tion could curtail its expenses. I do
not know exactly what is the present
number of the Ministers here. I think
their number should be—with all the
Parliamentary Secretaries and the rest
of them—about 39. and that is a very
huge number. In other federal con-
stitutions, the number of subjects dealt
with by the Centre is very few with
the result the Central subjects are pro-
perly administered and the State sub-
jects are also properly administered.
But here. the responsibility not being
properly apportioned, either party has
got an excuse and blames the other
and the result is that the people are
always suffering. Regarding the State
Ministry’s activities also. they have
stated in their report that many things
have been done by them in the whole
of India and they have got a system
of a network of informants to give them
sufficient information about the work-
ing of the various State Ministries. This
was there even earlier. before the pre-
sent Independent Government took

21 CSD.
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J charge of things and when the British
Government was here. They also had
a network of informants in every State
which was controlled by the Resi-
dencies. But I do not understand why
today these informants should be kept
in the various States. This is some-
thing that is acknowledged by the Min~
istry’s Report and I am afraid that more
than their quantum of authority is be-
ing abused in the State by the Central
Government. Every State has got the
inherent right to work for itself and
rise on its own legs. I am afraid the
Central Government will not be able
to understand the local conditions and
will not be able to guide everything
properly. So the very first thing to be
done is to have greater decentralisation.
and thus the expenses of the Central
Government should be reduced by the
reduction of the number of Ministries
here and by the handing over of various
subjects to the State Governments. We
bave got here a Department of Lab-
our. The other day I put a question to
the Minister for Labour to supply
me the statistics regarding unemploy-
ment and employment in India. I want-
ed him to tell me how many skilled
workers were employed and how many
of them were unemployed and the cate-
gories of these workers.

Unfortunately. the Labour Depart-
ment has acknowledged its inability to
provide these figures as they have no
statistics in the matter I want to
know what the function of the Labour
Ministry is at all. I do not want to
compare with advanced countries; there
are historical reasons why they have
advanced but in this country the Lab-
our Department has not kept a reason-
able record of unemployment or em-
ployment with the result that it is im-
possible for us to understand the
intensity of the problems that are
actually confronting the country. When
that is the position, when the respon-
sible Department is not able to give
the relevant information on the point.
we, who are not having the convenience
to get the details of it, are not even
able to criticise the Government con-
ducted in this anarchic fashion. There
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should be some knowledge somewhere;
without this, the only conditions that
prevail ere anarchical. No law regu-
lates employment and no law regulates
unemployment with the resui.™aat the
vast number of unemployed people will
remain unemployed for years to come
in this country. With all these, the
Labour Minister and the Deputy Lab-
our Minister have been going round and
round the country advocating the peo-
ple to join the Indian National Trade
Union Congress, advocating people to
join this labour organisation and ad-
wvocating people not to join that labour
organisation. We have noticed
this with great regret. In a de-
mocratic country, the Ministers who
have never been able to discharge
their responsibilities properly, who
have never cared to understand the
Serious problems confronting them, who
cannot co-ordinate the figures of em-
ployment with unemployment and
who could not give a reply for the
information of the country, are going
round the country canvassing support
for a particular trade union movement
to the detriment of the other {rade
union movements. Now, if that is the
condition that is going to prevail in
the Labour Ministry, the serious ques-
tions that confront the people of this
country can never be solved. I have
referred to matters in my State. There,
it so happened that a particular case
was referred to an adjudicator where a
company retrenched some of its staff.
It so happened that the President of
that Union happened to be the Lab-
our Minister also. After the Appel-
late Tribunal had pronounced its ver-

dict on the matter, the Pres:dent of
the Union who was a complainant in
the case decided that the Appellate

‘Tribunal’s decision should be set aside.
Such are the enormous misunder-
standing of labour matters at the
State level and at the Central level
because it is not in an objective man-
ner that these questions are studisd
and these questions are dealt with. We
do not want that the whole country
should be under a scheme of convul-

sion; we do not want that a sudden
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revolution should upset all calcula-
tions. But we have got a right to de=
mand normal existence under a scheme
of things. That is not found here be-
cause sufficient information on any
matter is not forthcoming. What does
it show? It shows gross inefficiency
on the part of the Labour Ministry.
With all that we are going fto
vote for this Ministry, this Minis-
try is only going to further abuse
the amounts that it has at its
disposal. So, what we want the Lab-
our Ministry to do is to immediately
collect vital statistics with regard to
employment of the people ard viial
statistics with regard to the manrer
in which they could be usefully employ-
ed. Here is talk r.ow about *h¢ Plan;
there is much denunciation of peonje
talking against it, but when proper as-
sessment has not been made of tha
manpower of this country and the
directions in which it could be usefuliy
utilised, they cannot work an econo-
mic plan on a scientific system; it
would be merely haphazard: 11 shou'd
be just like the old conventional sys-
tem where people did what they did
and things moved because they did
what they liked to do. There 1is no
other meaning that can be presently
attached to the Five Year Plan, hat it
should have been the duty of the plan-
ners as well as tne Labour Ministry
and all other associated Ministries to
find where human energies are being
idly wasted, to find what uamocuni of
national regeneration could be whip-
pred up by usefully canalising them;
but, nobody is there to think over it.

My friend there was speaking
against linguistic States. I was sura
prised to hear it. He said that it was
something like Mr. Jinnah wantng
Pakistan; it was something like cut-
ting this country right as under and
giving part of it to devils. I am sur-
vrised at the gross ignoranc. display-
ed about such problems. This country
has never been scientifically divided
into States so that organised Cuvern-

ments could function effectively
and efficiently in all parts.
That has been the trouble with

this country. History teaches us that
this country has been for ceuturies una
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der foreign domination. Tt was ruded
by one invader at one immige and it
was another invader who ruled @t au-
other time with the result that there
has been apportionment, there have
been divisions which were never log:-
cal. which were never pract.cal It
only used to be according to the con-
wventence and according to the type of
the foreign invaders, but the country
has passed that stage We are now 1mn
an independent country We want the
things to be changed properly. All
people talking the same language
should be grouped together. My friend
there does not realise the inconve-
nience that he was causing when ne
wag talking in Hindi which we could
not follow Actually, we wera sitting
here without properly understanding
him and murmuring somecthing else.
Here I am reminded of a siory in the
Bible where it 1s said that the Jews
wanted fo build a ground gopura to
heaven and because God becamsz jeal-
ous of this great enterprise, he divid-
ed the people to talk different langu-
ages so that there should never be
uniformity among them.

Appropriation

It has been a fundameata! fact and
it 1s a fundamental npational upity on
which the problem of language rests.
It 1s not a very simple thing We want
a common understanding. The ordi-
nary labourer wants commrn under-
standing, he wants to knnw what the
other man talks about. In a country
where Tamil 1s talked. wher. Mala-
vyalam 1s talked. where Kanalese is
talked, where Telugu is tdlkea and
where various other dialects are talk-
ed, people do not understand each
other People coming from the South
are threatened practically by the peo-
ple of the North that they will talk
only i Hindi because they want the
other people to learn it. It has al-
most become an obsession with some
people to take that attitude Talking
Hindi 1n a partrcular sphere 1s not go-
mg to propagate Hindi: on the con-
trary, it is going to be opposed Dbe-
cause labcurers in our country, pea-
sants 1n our country, comivion masscs
in our country, a-e not going to learn
this language for another 20 years
even 1if the greatest of efirts were to
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be made. What are you going to do
with them? The Government runs at
the Centre, with a majority of the
people talking in Hindi, and in insist-
g that Hindi should be forced on the
minority languages it 1s doing a terri-
ble thing which wil be resisted. The
first resistance against this tyranny s
the denrand for the linguistic pro-
vinces If the people of the North who
are now professing too much love for
their language, who did not have the
courage to profesg this aftection and
love during the times when the for-
eign mnvaders came to Indra and con-
quered them, 1f they want to send
that tyranny to us in the South, we
are guing to resist and it is our demo-
cratic right to resist

SHrr R U AGNIBHOJ: You are
going to cut yourself off from the rest
of the country.

SErt1 M MANJURAN: I do not
understand this. A countiy can never
be cut and put nto the sez. It 1s a
mere wilful legenaary fiction that you
are creating that the division of the
country into linguistic states will be
cutting one place and putting 1t into
some other place We are not going to
Join with, say, even Russla, we are
not even going to China, wa are not
gomng to join with Europe, we are go-
ing to remaln where wg are but we
want a linguistic redistribution of the
country. Even in thiy small State of
Travancore there are twe kinds of
people, one talking Tamil and another
talking Malayalam and therc are inter-
minable dissenslons betweer these two
sections We want to put a stop to
this discord which has arisen out of
thig linguistic problem. We want a
scientific  organisation of this country
and we know that a scientific system
requires a proper class'fication of
everything under proper -categories.
You cannot take an assorted v.ew and
say that you have made a scienti-
fic analysis. A proper aualysis of this
country into its linguistic units will
be the only solution and these linguis-
tic unmits should have greater adminis-
trative powers 1f necessary

My place which is inhabited by 1,015
persons per sq. mile on an average and
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which has between 2,500 {5 5,000 per-
sons per sq. mile on th=z coastal areas
where the population .s so dense, yet
it has not got an industry of its own
which could give employment to the
people. Now, when I look at Bombay,
when I look at Madras, when I look
at Calcutta, all these places are stud-
ded with industrial organisations and
industrial enterprises. There is some-
thing wrong that has been happening
to my place, not because capital for-
mation is bad there but becauge the
policy of the Central Government has
not always been fair to us. If we are
to be honest, these large nunibers of
people inhabiting—over 1,015 per sq.
mile—the area should heve proper
work every day, should have proper
wages every day. It is nct a fantas-
tic demand that we are putting for-
ward. We are nnly asking for cur
right to exist. which right is denied
to us. The pressure on land there is
very heavy and even tcday I am
ashamed to say that the statutory ra-
tion provided there is 4% o0z, VYou
might not have it here in the North.
The problems thers are entirely dif-
ferent. Here you have got 16 oz. of
rations or 12 oz, verhaps. But I come
from a place in India, from the same
undivided India, indivisible India, I
come from g place where the ration
is only 4-1/2 oz. The Food Depart-
ment will say, “We have been meting
out justice to everybody” The Agri-
culture Department will say, “We
have been stepping up production to
create y bparadise out 5! this coun-
try.” I was looking the other day at
a pamphlet about the Japcnese me-
thod of cultivation. an elaborately
Mustrated pamphlet, distributed very
generously by the Department of Agri-
culture. I found that per acre the agri-
culturist should put 200 cartloads of
ecow dung or compost manure, 200 pounds
of chemiral manures and he should go
on watering if he is to have an yield
of 30 maunds per acre. T quife agree
with this pronosition but the question
is whether the agricultu-ists of this
country can afford to put 201 cari{loads
of cow dQung or ecompost manure per
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acre, 200 pounds of cheralcal manure
and can afford to water the field suffi-
ciently. This question has not been.
thought about. You say to the pea-
sants, you go on watering and you will
have more crops. I think even the
silliest peasant. the most unintelligent
man in India knew this for the lhst
so many centuries and 1 could have
shown the Agricultural Minister bet-
ter system of cultivativa prevailing in
our place. But wnat is the average
acreage? That is the trouble. There:
are varioug factors—erosicn of the soil,
due tgp percalation and so many other
things. Nothing is dealt with in this
particular pamphlet but certain illus-
trations are given there t{o teil the
peasantry of India that they could in-
crease the agricultural wvield by put-
ting more manure and giving more
water. Nobody ever contested that
pomt. Does 1t require any wisdom tor
state such an obvioug thing. such a
platitudinous thing? 1 should have
thought that the Agricu’tuave Ministry
had as its function to provids greater
amount of manure tothe country and
greater amount of watering facilities
to the peasant rather tnau talking to
them that it is water that gives more
yield. These are loo common things
and however ignorant iha indian pea-
sant may he, he doefs not need ta be
told these things. I remember having:
read of these things even in the Re-
port of the Royal Commission on Agri-
culture. Our people may be unintel-
ligent, but they understand their work.
Their literary abilities might be poor,
but ‘it is not that they do nct know
the art of cultivation. 'The point is
thai for the last so many centuries the
soil of India is being expliited There
has been considerable erosion. consi-
derable scarcitv of walte. want of
magnure and all these things. Every-
body knew it. I could repeat almost
with veracity these susgestions were
there in the Report of the Royal Com-
mission on Agriculture which was pub-~
lished. I think, some 25 or 28 years ago.
Why burden the people with further
literature? Here the question is dif-

ferent. The Agriculture Minister went
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-all the way to Ernakulam recently to
teach the people about coconut culti-
vation. I could tell him with almost
the veracity of all the Research Offi~
cers here as to what is to be done for
a coconut to grow and yield properly.
We have been cultivating coconut for
hundreds of years and we have those
hundreds of years of experience of
coconut cultivation behind us. We
know every point abouf tnis. But the
trouble is want of land again. You
cannot go and cultivate coconut trees
on the tops of mountaini. They do not
yield there. But these things—what is
the position, what is ‘to be done, how
it is to be distributed. how it ig 1o
be used—these problems have never
been faced by the Agriculture Minis-
try. They go on advising everybody
-as to the necessity of increasing pro-
duction if he wants to eat more. Well,
I knew as a child of six—and I think
-others knew it much earlier than me—
that there was ng need of telling all
these things. Practical ways have to
be devised to whip up naticnal produc-
tion. We want the people of India to
work. Working hard is the only way
to progress. Whatever may be the
suggestion, the suggestion should be
practical, to harness the people into a
system of hard work, not to create
idealistic conditions. It is not a ques-
tion of saying we have gdt a Commu-
nity Project here, a panchayat here,
which cannot carry conviction with
the poor people. Take the Commu-
nity Project in my place; they are
Building roads, but all the time, as far
as I remember, there has been no scar-
city of roads. And they say, they are
going to build wells and for all the
years I have lived in the country there,
we have never known scarcity of
water. I do not know how these Com-
munity Projects are working, what re-
levancy they have got to the place *of
their application. The ‘trouble is that
somebody remotely sitting, with al-
most a yogic detachment, is making
plans which are not likely to work.
That is the trouble. What is required
is a mobilisation of ‘the peasantry of

the place. The peasantry of ‘the place
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r has to understand that this country
has to be worked up by them and there-
fore work only could produce re-
sults. That was done in Russia, and

that is being done in China.
When we refer to that, people
say, “Oh, they are different.” I for
one do not subscribe to the view that
anybody should go to Russia or to
China. One can stand on one’s own
legs and work with one’s hands to im-
prove conditions in this country. There
is no point in looking up and blinking
always. The point is, the Ministers
here should harness the energies of
the people. The people every day are
losing working time The people are
idle. Their health is deteriorating for
want of proper food. I could under-
stand if Governmeni was doing s.me-
thing. Government is nct doing any-
thing at all. Nowhere is anything be-
ing done. Now Government will say
that they have got a scheme of indus-
trialisation, they have ol schemes like
river valley projects etc. All these
big schemes are good for propaganda
purposes, but they are not good from
the practical point of view; they do
not produce more. Even if what is
contemplated in the Plan is taken for
granted, it will require years before the
present penurious condition of the In-
dian population can be relieved.

(No. 3) Bill, 1953
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What actually we want is a situation
in which our Ministers take a mure ac-
tive interest in knowing the people of
India and in knowing the kind of work
that should be allotted to them. What
happens in the case of foreign experts
is this. They come here. They are
not interested in the advancement of
this country. It is because we feel that
this one asnect, national advancement,
cannot be properly tackled by foreign
experts that we have been consistently
opposing their employment. Further,
there is this difficulty, that this Plan
has always been cpposed by econo-
mists on the basis that it is an agri-
cultural plan and not an industrial
plan. Some literature has been plac-
ed in our hands to show that there is
an effort to industrialise the country
more and more. But we do not seg it
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that way. I do not think that any in-
dustry is going to come ‘o my State
for many years to come I have seen
the development schemes. Nowhere is
it mentioned that thers is a scheme for
setting up a factory or for increasing
the production of existing factories.
And how could it be done? It vould
not be done, because no proper survey
has taken place,

So, 1t is the first duaty of the Gov-
ernment to give more responsibility to
the States and ask them to do things
for themrselves, and only to exercise
such supervisory powers as are quite
necessary. It is for the Central Gov-
ernment tg take Commuricaticns, For-
eign Affairs and such items of Admin-
istration as are dealt with by otber
federal governments, and to leave the
States free 1o deveico by theiwr innate
virtues, by the innate virtues of their
people. It is only by the innate vir-
{ues of the people thit they can pro-
gress by themselves. In that way we
can progress In a systemalic manner,
in a scientific manner, and in thal
way we can do things mu:ch belier.

Regarding the Health Ministry, I
found while travelling in the trains that
a lot of lepers were going around in
this country. I also found, whenever
I went to a vplace of pilgrimage or a
place of festivity, that a lot of lepers
were around. I dg not know the
incidence of contagion that is caused
by the free movement of Ilepers in
railway trains and also in the country,
especially at places of pilgrimage. I
do not know what action has been
taken to prevent such free movement;
I do not know what action has been
taken to concentrate these people and
give them sufficient facilities to live
so that they are not at large in the
country spreading confagion from
place to place. This is fragically true
not only of leprosy but of other
diseases like tuberculosis. A lot of in-
terest is evinced by the Government,
and conferences are held, and large
sums of money are spent. But all this
has not been very useful even in con-
irolling the movement of people who
have contracted the deadly disease of
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leprosy. More care has to be taken.
This is an instance how practical
issues are being forgotten and we live
in a kind of ethereal world preaching
virtues to every one. I could listen to
the Ministers’ laborious speeches on
policy and so many other things. But
I cannot understand what practical
effect they have. We could listen {o
speeches on the virtues of self-content-
ment and abstinence and so many
other things. A lot of books have
been written on that subject and we
have read some of them at least. But
what we want now is a practical me-
thod by which the general condition
of the country is improved. In my
State of Travancore-Cochin, most of
the factories are now not working on
account of 60 per cent. cut in electric
power, followed by a hundred per cent
cuf.

MR. DEPUTY CHAIRMAN: The hon.
Member js repeating the point.

SHR:1 M. MANJURAN: This is in
order to get on to another point.

Mgr. DEPUTY CHAIRMAN: The
hon. Member has already taken 40 mi-
nutes.

SHRI M. MANJURAN: I thought no-
body was interested.

Mr. DEPUTY CHAIRMAN: The
House is very patient. The hon. Mem-~
ber should finish now.

Surt M. MANJURAN: So, Sir, these
matters have to be looked into and we
have to be given an assurance that the
question of employment will be dealt
with more energetically and more
efficiently .than it is today. Whether
we coa-ne'{i this Bill or not it does not
matter, because it is not going to affect
its passage. But I wish it Godspeed,
because there is no use in stopping it.
But let it be used for the good of thes
country.

[Khwaja Inait Ullah.]
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SHr1 S. MAHANTY: May I know to
which number of Vote the hon. Mem-
ber is referring.

Kuwasa INAIT ULLAH: I am refer- -
ring to the Bill, the whole of the Bill.

MRr. DEPUTY CHAIRMAN: Order,
order, Mr. Inait Ullah, you are follow-
ing the same steps. You confine your-
self to the Bill.

Kuwajsa INAIT ULLAH: Sir, when
we have to reply, we have {o reply
them in their own coins.

Wby WS A gae P
wygyd S el P
wygyd eadiw g S i Kl ) 2
er & gad SE a2
by o K e X LN EEIPN N
ased - B omy S e S
S Syl Gyl oy
ol o S i oyl
S0l g &2 3lake S of Lya®
wady ¥y & 2 gl I oesd
Wa glr P ¥ pl ) pan 2o
S 2ayeny f ol 2V 0 0
JPRCY ELS R N ¥ d>|§n75 aybad
Bl S8 eyl pan S
(1) Sl & ol pww 35 66
2 Up e g Wa gla 3l K
gk (U gl 55y O
2 LS Kbl oo lxasy o2 G,$
w2 oy pp losed Sl
2 Usy gl cylen y3l GURTK Ll
spaii- 2 Up g Wia gl »!
&5 lr 4 &S 2 Lpa
e g5 yed Sl g0 EagpS olpwey$
e S b ol e bl



2683 Appropriation [ COUNCIL ] (No. 3) Bill, 1953 2684

[Khawaja Inait Ullah.]
S S e e e -
o e Fhe e NS Xy
S 02l e Sy e0 R
ade gyl g W @ 5 N
& B JSyb ee TS ¥ e &
2 &l Pn oS Gl g g o0
W 2 e e i el SR
5o abs ke gp Jao
Ol yRe -GS culyd g gl g
SRk U fagyl Hamy S
Wiyl iy £y w0 aale
o alo e pgn sl 8y S
MO g5 b P gy alalas g
Fepaw 2oyl S Lae NS
e sdla oS glaw (Wl 38 S g
cayled LS LS gl g goh
S e i M e 820
urd S G e oy e
N IS RV B S o P S

= Sl g oS s

Pyt &2 ame wly | g K
Cat y Al L 858 S
ute ool ol @l s s
LI SPRRER [ R i P Y
U sRe - alsy DSl e,
- satisfac- LKAkt A d*"' FK &
¢ fag Ul gyl & wyd (tory
S Ayl 2 WS e Jn g
dple pasio ¥l o> ol e
T o Ky 9T b Seatd ge g

365 9 U Bheyy ke Sl -

Ugiy aagyy o e uﬂ’ ‘.S
Fomla e ¥ - alyp ouy
da Uer o Uy S apn ol 8
e 2 sl lol lan g »l
5P e o) Ulsiggs ol o5 5a0ady
. - R @

ag IS gae gl plE
- S ¢3S alie S 2 CansS
&yl - S ey Ot R e
Syl gl Lan S wlise 5 b
e R e IRy e el
Ued L S eb e M e &bl
55 kw8 e s
ufy) ol - 2 el 10l 93 ath
of S RaeS LSS ) aliay oS
o> Gy U agplte S
Lo oS (ply pn S Uky S
o sttty 05 oS (uSy) o 43
Syl e B el Sk
o walo Jude  yaielun g
g oS Ul o & WigyS cnlylyo
o0 e s

TUNPLINS T T SR S
st (items) uw-oj-ﬁ rlt-'" s uﬂ"
- 2 UpS @yppa o Ll )

(For English translation, see Appen-
dix IV, Annexure No. 99.)

Surt K. B. LALL (Bihar): Mr.
Chairman, at this fag end of the day
I have taken my chance to speak and
in the very beginning let me say that
I am not going to speak as vehement-
ly as the Member who preceded me but
I must not be misunderstood that I am
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not supporting the Government and
that I am not supporting the Bill. The
only thing that I want to say is that
i am not going to spend my time in
criticising the Opposition who have
their own viewpoints to place. I am
going to devote my time to some of the
departments about which I am going
to make some constructive sugges-
tions.

I first take up Education. Of course,
others may be tempted to say that this
department has been {reated step-
motherly but I will not say even that.
I would sav that in the condition in
which our country is passing through
today there should be more education.
It is education that after all is going
to solve the problems on all the fronts.
We always make complaints of this
kind or that kind., We say that there
is corruption there......

Mgr. DEPUTY CHAIRMAN:
State subject.

Surt K. B. LALL: But it is surely
wire-pulled from the Centre. It has
the hold of the Centre and the ulti-
mate responsibility for everything
that is passing even in the States rests
upon the shoulders of the Central Gov-
ernment. No State Government can
start an independent policy of educa-
tion without the Centre. It is
the Centre that guides the
policy, the whole palicy of education.
1 understand that some of my friends
are labouring under the impression
that it is purely a State subject, and
this may be a good excuse to shift the
responsibility. But I may tell my
friends here that they should never
labour under the impression that the
State is totally independent of the
Centre with regard to the policy of
education. It is always the Centre that
guides the educational policy of the
country. No State can exist without its
educational policy being guided from
above. This is my idea and perhaps
it is the idea that has been guiding
the Government of this country from
the very beginning and the Central
Government cannot absolve itself of

It is a
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the responsibility that rests upon its
shoulders in this regard also, namely
guiding the general policy of the edu-
cation that is being imparted in this
country. Even yesterday there was a
question with regard to the Confer-
ence about the University Bill that is
on the anvil. I think the Vice-Chan-
cellors have been invited. I do not
understand what would be the pur-
pose of the Central Government tak-
ing the initiative in this matter if they
are not to guide the educational policy
of the country. It was being guided
by the Central Governments before and
it is still being guided by the Central
Government of today. I only wish
that my friends should not labour un~
der the impression that it is a State
subject and the Central Government
has nothing to do with it. I am plac-
ing most humbly before this Central
Government my viewpoint that if they
have got no hand in formulating and
guiding the educational policy of the
country they should now either amend
the Constitution or they should, under
the Constitution. as far as the power
lies in their hands. take the initiative
and put their hand to the educational
policy of the country, I am not going
to be under the delusion that it is a
State subject. I know that a confer-
ence of the Vice-Chancellors is going
to be held and they may formulate
some policy. I put a question yester-
day whether the Vice-Chancellor of the
Gurukul University had been invited
and the Education Minister replied that
he was not aware. When we are going
to formulate the policy about the edu-
cation of the country our Education
Minister does not even know whether
the Vice-Chancellor of the Gurukul
University has been invited or not, as
if that that University is not at all to
be taken into consideration.

AN Hon. MEMBER: How can it be

so in a Congress Government?
\
| Surr K. B. LALL: I am not con-
cerned with that. I only make my sug-
| gestions from the bottom of my heart
| So that our Government may be alive
| to that necessity and I think that if
| you had also offered constructive cri-

I
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ticism in the spirit in which I am
offering, perhaps Government would
take them into consideration. So I was
just placing before the Government
ihat the Gurukul University is not a
thing that should be so much brush-
ed aside or that it should not come
within the purview of our educational
policy. Gurukul used to be visited by
all the Viceroys and any Viceroy pay-
ing a visit to Hardwar would have
also paid a visit to the Gurukul Uni-
versity there. Even now our Presi-
dent of the Republic paid a visit to
the Gurukul University and it is ad-
mitted on all hands that the Gurukul
system of education is surely needed
for the country and they are giving
something new—not new actually—but
in the context of the educational policy
and the educational system followed by
our British masters they were certain-
ly demonstrating something before the
country which should not be brushed
aside or which should not be neglect-
ed. When we are thinking today about
our educational system Gurukul should
not be neglected. That is my object.
What is its system of education, I
wanted to tell that, in the context of
the situation that is prevailing in our
country today.

Mgr. DEPUTY CHAIRMAN: It is un-
necessary here. You need not ex-
plain what Gurukul system of educa-
tion is.

Surr K. B. LALL: I will only say
how it differs from the present system
of education.

Mgr. DEPUTY CHAIRMAN: It is not
necessary here. Please come 1o the
Appropriation Bill,

Sur1 K. B. LALL: Sir, I think I said
at the very beginning that, so far as
the money to be spent on education is
concerned, I am going to suggest some-
thing that they might take into consi-
deration. namely in the matter of how
they are going to spend this money,
allotted for education, over education,
and I think I should be given the same
latitude to speak on that subject a lit-
1le just as others spoke of everything
under the sun.

Appropriation

[ COUNCIL ]

‘
|

(No. 3) Bill, 1953

Mr. DEPUTY CHAIRMAN:
right, go on in your own way.
Sur! K. B. LALL: Thank you, Sir.
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I was suggesting that the present
system of education has brought about
all kinds of evil in our country with
the result that today we are seeing
that the other House is debating for
several days now the corruption in the
Administration, corruption in our Gov-
ernment services, in fact corruption in
ihe whole society and in the whole
country. Well, what is this corruption
due to? It is all due to the system of
educatlion that has been imparted. It
has been deliberately brought about
by the previous rulers who wanted to-
make something like that. And that
is the reason why we are where we
are today. We are what our masters
wanted us to be and we are today shed-
ding tears over our present state in
every department of life. Every man
who is a Government servant if he is
caught red-handed taking bribe, he
vleads the excuse. “What am I to do?
My stomach is empty.” The man who

0} BHW AW SN UUd 0} jUediiod we
to get a thousand more. The man who
gets Rs. 2,000 wants to get anoth
2,000 and the man  who draws
Rs. 4.000 wants to get still more
money and so on it goes. We know
proceedings are in progress in a
court against a Secretary to Govern-
ment in a very important depart-
ment ........ ‘

Mr. DEPUTY CHAIRMAN: Order,.
order.

SHrr H. P. SAKSENA:
judice.

It is sub-

Mr. DEPUTY CHAIRMAN:
cannot refer to it.

Surr K. B. LALL: Yes Sir. I have:
spoken only that which has come out
in the papers. I am not passing any
judgment that the person is guilty and
all that. My friend here is always
dropping out gems from his mouth
and

You-

MRr. DEPUTY CHAIRMAN: Order,
order Mr, Lall, you cannot refer ¢o
anything that is sub-judice:
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Sur1 K. B. LALL: Yes, Sir. I am
only referring to that which has ap-
peared in the papers. I am not going
to pass any strictures or any judgment.
I am only saying that the man is be-
ing prosecuted and that is in no way
against the law, or against parliamen-
tary decorum or practice. I think I
should be given the opportunity
speak out my mind.

Mgr. DEPUTY CHAIRMAN: Yes, but
not irrelevant things.

Surt H. P. SAKSENA: He quoted
the case as an instance of corruption
and it definitely shows that he is ac-
cusing the man who is still being tried.

SHRI K. B. LALL: My friend, he is
rot being prosecuted for spreading
morality in the couniry.

Mr. DEPUTY CHAIRMAN: Order,
order. Go on Mr. Kailash Bihari Lall.

SHrr K. B. LALL: I am only speak-
ing of corruption and how things are
going on. I never interrupted Mr.
Saksena when he was vomiting jewels
and gems and I think he should keep
calm and give me an opportunity to
speak out.

Mr. DEPUTY CHAIRMAN: The hon.
Member should not reflect upon the
speech of another hon. Member.

SHrr K. B. LALL: Sir, I was only
showing how the present system of
education was responsible for our de-
graded condition and the degraded
condition of our society in general in
every walk of life. You find the uni-
versities holding their examinations
and every year thousands and thou-
sands of graduates are being sent out
and ¢!} of them are out to secure jobs
and services. Hon. Members here
must have had experience of their
own young men and how when they
become B.A.s they want employment.
They want to get into service. How
can any Government do anything if
it is to bother its head with finding out
employment and posts for all these
people? That is the situation in the

21 C.S.D.
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by our system of education. Every
graduate as soon as he gets out of the
‘ university. wants fc secure a post.
‘ This is because of ocur system of edu-
| cation and because of our system of
| Administration which depends on or
| calls for a university qualification.
That is the reascn why I say a univer-
’ sity qualification should not be made
the criterion for obtaining jobs in the
Government. I say education should
be for the sake of education and not
for securing a job or a post. That
kind of a system of education has fo
‘ be evoived which aims at education
for the sake of education. Education
should not be for producing a salable

) country. That has been brought about

commodity. The whole thing now
The jobs
are so much pampered, I mean jobs

\ moves 1n a vicious circle.

under the Government and alsg pri-
\ vate service, that every young man
I who comes out of a college wants to
L‘ go into service.

| Why have you made the condition
| of the services like that? A man who

comes out of a university still thinks
| of getting Rs. 2,000 or Rs. 5,000. It is
our education which aims at giving
job to the people that makes people
do like that and our young men never
think of going to serve the country or
the society on any other lines to end
corruption from the life of the people.
When the very idea, the very aim of
life js to secure service after passing
the examination and the education is
also meant for holding examination
and giving certificates for securing’
jobs, that system of education will
never solve our problem. It is for
that reason that I was pointing out
that the first thing that our education
should aim at should be that the
education should be for the sake of
education and not for securing ser-
vices and the services should not be
s¢ much pampered.

And this brings me ty the other
subject of Agriculture. This country
| is said to be predominantly an agricul-
tural country. 85 per cent. of our
\ population is engaged in agriculture

‘ but what is the condition of agricul-

ture? The other day I narrated the
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story of a farmer who owned 400

bighas of land wanting his son who
had passed his B A. 1o secure a ser-
vice. The same condilion is prevail-
ing everywhere and every man must
have this experience that nobody
thinks of improving the condition of
land and the condition of land can
improve only when we depart from
the path that the Britishers had shown.
The Britishers had chalked out a path
for strangulating agriculture in this
country. Every raw material that was
produced in this country was so much
kept down and the raw material that
used to fetch only Rs. 2 when it used to
come as a finished product from the
foreign countries, it used to bring
Rs. 40. That was the condition of
agriculture during the time of the
British. When the Britisherg used to
send despatches to this country, they
used to say that India must be bled
white. That policy of India being
bled white was followed by the Bri-
tishers. Now. if we compare, what
is the difference? What 15 the level
at which the agricultural prices are
kept up? Today, the same thing is
happening. We have not fried to
raise the level of agricultural pro-
duct, If a man used to get Rs. 40
per maund from rice then we begin
to think that “Oh! this is tog much.
It must be brought down. This is
blackmarketing and control must be
introduced and all that”. Why should
control be introduced? I have just
said the other day that this is the
time to help agriculturists of our coun-
try. Let them improve their condi-
tions so that those who are getting
Rs. 4,000 or Rs. 5,000 etc., in the Gov-
ernment services may pay to those
very agriculturists. Why should there
be amassing going on in the town and
they should get every kind of allow-
ance and should be pampered with all
kind of amenities in the town life
whereas the agriculturists should be
kept starving. If that be the policy
of starving agriculturisls then you
can never hope to change the cond;'-
tions of society. How-much-sgever
we may formulate plans, how-much-so-
ever we may give the country plans,
the people will take it very carefully

|
|
|
I

(No. 3)

and find oul whether those plans are
going to help those people who are
sitting here in the cushioned seats
and who are formulating the plans. 1
say that we have tg devote our mind
very peacefully and calmly to this
guestion as to how we are going to
help the 85 per cent. of our popula-
tion, how we are going to ralse the
level of agriculture. If we are not
going to raise the level of agriculture,
if the agriculturists do not raise their
head as high as of those in service,
it will be a bag thing. Those who
are serving are supposed to be the
servants and they are flourishing bet-
ter than the masters. In Hindi there
is a proverb:
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“FdY ugSET FFYT M2’

The sacrificial goats are getting fat-
ter and the Goddess Durga is getting
thinner. Those who are meant to
serve the people are getting fatter and
those who are being served are getting
thinner. How are you going to im-
prove them? That is the problem.
Agriculture can be improved only by
raising the price level of agricultural
products.

That was what my friend Mr.
Ranga was always telling us. If you
want to change the face of the so-
ciety, the very structure of the so-
ciety, you have to turn your attention
to Education., Today Education is
moving in such a way that our young
men are not at all fired with the spi-
rit of serving the people wor serving
the country to bring about a satisfac-
tory condition of the society or to
shape the things according to our
ideals. On the other hand every
man is running at break-neck speed
to amass money as much as possible.
We say, let us have a classless so-
ciety, but every man is against it,
against the very idea that he professes.
He is working in such a way—how he
should beat down everybody in get-
ting richer and richer and how he
could amass as much wealth as pos-
sible. Otherwise how we can pay
4,000 to 5,000 rupees to our servants?
The same is the case with private
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firms. I am not prejudiced against
any particular.class of persons. My
friends in Government service may
- feel that I am always harsh against
them. That is not the thing. Even
in private firm they are getting 5,000
and 6,000 rupees. Unless you bring
down this level, unless you see inat
this is controlled, unless they are made
to give up their greed, unless their
temptation is checked in that respect,
you cannot help the other section of
the people. You cannot bring about a
condition of society in which they will
prosper according to our chalked wout
ideals, that is, we want to have a
classless society. That is our profess-
ed ideal—on our side. Our friends on
the other side may have something
more glamorous from other coun-
-tries and they are talking in season
and out of season about that. But
the fact remains that neither are they
sincere in bringing about these condi-
tions in the society, nor are the otfher
persons on our side. The only bridge
between us and the other side is that
they want to take every opportunity,
in season and out of season, to criti-
cise us and to show to the world that
they alone have love and affection to
the masses. They want to destroy
-capital. They may not destroy capital,
but they are destroying the

very fabric of society. They want to*

-destroy capital, they want to destroy
Government; they want to destroy
everything. They have only a
destructive programme and they open-
ly profess that they have this because
they want to bring down this Gov-
ernment. But I might sound a note
of warning to my friends also. Even
in the interests of politics it is not al-
ways sound to take every opportunity
without any principle to criticise the
Government. It is a wrong thing,
whether it is on wvur side” or on their
side. We are also sometimes guilty
of pandering to the evil tendency of
‘the people. Take for instance the
case of Zafrullah Khan who was here”
in this country. He was most instru-
mental in bringing about Pakistan and
he took advantage of the religious
feeling of the people, just as some peo-
ple in our own couniry are doing
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even today and rousing the passions
of the people. You can see how it
ig recoiling on the head of Zafrullah.
He 1s being hounded ,out. His own
persons are being murdered like goats
and dogs—these Ahmediyas. This is
how Nature takes the revenge. 1
may tell my friends there, never take
advantage in an unprincipled way of
any sltuation in the country. You
may think that any stick is good
enough to beat the Congress Govern-
ment, but that will recoil upon you.
Every opportunity is taken advantage
of by the Opposition. They feel it is
their responsibility to criticise the
Government. They feel that whatever
the Government has done is wrong.
Sometimes I feel they are doing
wrong. They say, all right, this ig a
stick with which to beat the Congress,
let us beat the Congress. It may be
good for the time being, but I sound
a note of warning: the time may
come when the responsibility may fall
upon your head, and then you will
meet Wwith the same fate as Zafrullah
Khan in Pakistan. You must be very
careful in formulating your policy.

Mgr. DEPUTY CHAIRMAN: Only
five minutes are left now.

Sur1 K. B. LALL: Is there any
time limit for this Bill? I thought
there was no time limit.

MRr. DEPUTY CHAIRMAN: The

hon. Member has aiready taken 25
minutes.

SHr1 K B. LALL: The other
point to which I wanted to refer was
about linguistic provinces.

Mr. DEPUTY CHAIRMAN:
not relevant here

It is

Sur1 K. B. LALL: The practice
in this House from the very beginning
has been that on such Bills anything
and everything is relevant, because
the money that we are granting......

Mgr. DEPUTY CHAIRMAN: I
sorry. Please be relevant. .-

Surr K. B. LALL: I bow to your
ruling. I wanted to refer to the
question of linguistic provinces be-
cause my friend on the other side
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spoke for half an hour on this sub-
ject. I wanted to show how 1t affects
the very fabric of the Government and
how it will recoil on our heads.

Appropriation

" Mr. DEPUTY CHAIRMAN: There
will be other occasions. Not on the
Appropriation Bill

Surr K. B. LALL: Occasions may
come. Occasions always arise. I was
trying to take advantage of the fact
that this thing is fresh in the minds
of the people and a feeling is gene-
rated in this House about linguistic
provinces. I do not want to say
much. I would only say this, that I
nave sympathy with those persons
who want linguistic provinces. I do
* not know what would have been my
feelings if Bihar had also been in the
same position. I have every sym-
pathy for them, but what I say is that
the feeling should not he carried so
far as to antagonise others. For in-
stance, while referring to the subject,
my friend on the other side spoke
about Hindi. I know how they feel
It may not be intentional. Hindi is
accepted as the national language. The
necessity of one national language is
also accepted. But then, whenever an
occaslon arises, anger is shown and
it is said that those who want Hindi
want to impose it upon others. This
is not a good thing. Even though
those who want Hindi may have a cer-
tain desire to impose it upon others.
sympathise with them, pity them and
tell them that they should not take
advantage of a certain situation in a
very bad way. If there is any man
who wants to impose Hindi on others,
if that ig the feeling, that is surely a
very mean feeling, a very base feel-
ing. But how does it oprevent you
from feeling in a vparticular way? If
you have adopted Hindi, you have not
done it out of any kindness for some-
body. You have not been merciful to
wthers in adopting Hindi.

You have -
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done it as a part of your duty, be-

cause you cannot do without one lan-
guage in the country. It was not good .
for us to continue under a foreign lan-

guage.
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Mr. DEPUTY CHAIRMAN: It is-

time. The hon. Member has already
taken half an hour. Is that the last-
point?

Surr K. B. LALL: No, Sir.
one or two points more.

I had

MRgr. DEPUTY CHAIRMAN: No fur-
ther points. Please wind up.

SHR1 K. B. LALL: Then I had {o

say something with regard to the in-
dustrial policy......

MRr. DEPUTY CHAIRMAN: I am
sorry; you have to wind up. It is

7 wclock now.

Suarr K. B. LALL: Sir, with regacd
to the industrial policy I was going -
to suggest to the Government that
there should not be vacillation and the
Government should not adopt an un--
sympathetic attitude towards indus-
triglisation. As I am being asked to
conclude my speech, I have no other
option but since I had to suggest some
other points also, I shall take some
other opportunity for them.

MRr. DEPUTY CHAIRMAN: Thank-
you.

TIME OF SITTINGS OF THE COUN-
CIL FROM 14TH APRIL 1953

Mgr. DEPUTY CHAIRMAN: From
Tuesday 14th onwards, the House will
meet from 8-15 A.M. to 1-15 p.M. The
House standg adjourned till 8-15 A.M.
on Tuesday.

The Council then adjourned
till a quarter past eight of
the clock in the morning on
Tuesday, the 14th April 1953..



